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CENTRAL ADMINISTRATIVE TRIBUNAL

' GUWARATT DENGH: ‘ | ' \. ‘
o | | onDERSHEET T | <
l.( ﬁm.iginél :‘;p};lic;ation N2 iZJ-I J/Zoog
5.* Mist Fetition No. ‘ MM___/
3- Contempt sstition NOw _ o !
4, meview Application No. 7

a\pplicant(S“);ﬁ_{’ __w;_jﬂ“‘{\/{?ma Devi o

\

bl 8

Respondar;ﬂs LY. SN /A 2008 -

Mo+ v as e

= . aSYpeale . CAolhalC
‘ 3 t(S) Ml‘ [b W .).Ss:‘. ..... ﬁ.(.. /% C
Advocate for the Applican U P ig: Tedwie A
Y Rk 9 62“"'\“'/‘74) '
.. f o . sreves e
" advocate for the Respondant(S) S ASC vrrnr
YL
. . e g T T T The 1ribunal
Lo AR §26.’05.20068 present ¢ Hon'ble Sri K.V.Sachidanandar-
B { . _ Vice=Chaiman.
n o ‘ ]
be“} application s in o i Q The applicant has challenged the
is filedj< i . - s, 50/- .
deO"""”\' .! ?n]) I & % transfer Ordﬁr dated 17.04.,2006, Learne
PR PN . -‘-['L—',.
No..... u(gb\s—)/t,&‘_'} 4 Qcounsel for the applicant submitted that
Dated - . L2550 L0 e i representation of the applicant has beer
&1 %:ejectpd in a most irregular and arbitra
A,S' n ,
te.Dy. Registar | { ry manner and without application of mx’
. g mind, Learned counsel for the applicant
Af
L _ § |has brought to my notice to the follbwmie
PAFs Laven : } %pamgraph of the répresentation t=
. 6 “"Hence, with the above

0
gemuine facts and circumstance
) I request your honour to kindl
z Pestwo your good wishes and™
Cause to keep the order of
i transfer in abeyance till Jan,
2007 when the Education carrie
% of my children will over and
my small infant baby will also
j - get recovery from her illness.
i At the time of my kransfer, it
may kindly be co idered to
i transfer my husband to a same
1} station simult@neously so that
!
{
i
!
i

the proper care of my childre:r
are not disturbed,"

}

Learned counsel for the applicant
¥ <eher submitted that atleast the

applicant may be permitted to: r-emai_
at Imphal till mid academic se

/\.—/’ ‘
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is over since her children are studyw
.im’

I have heard Mr, M.K. Ma fumdar,
learned counsel for the applicant and
Mre Ge. Baishya, learned Sr. C.G.S.C.

. for the respondents,

A Learned& counsel for the respond=
ents submitted that her only children
is studytng in Class- I and nowvhere in
the O.,A, it is stated that mid academic
session starts from mﬁl‘e further
submitted that notice may be 1ssued to ,
the respondents,

. Issue notice to the respofidénta.
Post on 12,07.2006¢ o

Considering the antire issue
involved, as 4n interim measure.t.hi;s\ -
Court directs that status quo as on

today shall be maintained till ie tl?;’ '
next date, : |
. "“Vice=Chairman
Y

Mr B.C. Pathék. learned counsel.
for the applicant has filed statement as
tOo the vacancy rosition of identical post
at Imphal and aceording to him, there are
9 vacanci=zs. Mr G, Baishya, learned Sr.
CeGeSeCe for the respondents wanted to
take instruction on the apoint,

Post on 25,07.2006. It is made clear
that the respondents should get instructie-
on on that point on the next date. '

Vice=Chairman

Post on 27 «0742 006.

Vice-Chatrmean

.~ —
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Mr G, Baishya, learned Sr. C.G.
S«Ce for the resipondents submitted th
he\hag\receiéed.a letter from the
respondents by fax sent by the Assist.
ant Postmaster General (LC) fer Chief
Postmaster General, Shilling stating
that "In continuation of this effice
letter of even Ne. dad 29,06.2006, en
the captiened subject, it is to infor
yeu that there is ne vacant post at
Imphal, HPO er in Manipur State, in
the cadre ef Pestal Asstt. SRCO, te
which Smte Meena Pevi, the Applicant
belongsr at p::‘ez-jsem:"..siiu'..1

A copy ef the/letter has been
furnished to this Ceurtyg which is

. kept en record.

Learned ceunsel for the applic

- ant submitted that he will vérify the

poesition,
Post on 118.68.2006.

" Vice=Chaimman

Mr .B.C.Pathak, learned counsel
appearihg for the applicant submits
that the Aftidavit sought to be tiled
have some defects and he wants to cor:
ect the same and therefore_he sought

for two weeks time to correct and file

the same. '

Mr.G.Baishya, learned St.é.o.s.c
wanted four weeks time to file reply
statement. Let it be done. pPost on
21.9.2006.

In the meantime applicant is a
1Yiberty to improve and cqrrect the
affidavite.

vice-~Chairm



| C% L A | o ‘Vice-Chairman

Q. ‘o‘\ % e 05.09 2"6 Preaent 3 Hen‘hle sril. K.VoSachidanandim
< R V:lce-Chaiman. , _

Aaein) Wae SR "3 ‘ -
\%e/v rﬂ» OMA‘O?LWN'\’ ‘ . Pest en 18, 09.:.-2006.

' Vice=Chairman -

- 4184942006 ' Mr.G.Baishya, learned Sr.C.G.5.C
T L has filed reply st%aiemeht.. Counsel fo!
* S ' the applicant is niot presente However
. P an Opportunity is tgj.ven to the applic:

/ ///rd é .. . - tofile rejoindet. if any.

i ) W)//V o T . pPost on 20.10 2006,
LR Coe . ‘ . \ o vice~Chairmai

o bb ’ . > 4

. 14.11.2006 Present: Hon'ble Sri K.V. Sachldanandan

N /W 0[,07 M»o .' | | Vice-Chairman.
Aew La,/’ S -

-

. ) ‘Mr G. Bazshya lehmed Sr C.GS.C.
_ % s . - for the Respéndents subm:ttted that he
™~ _ Q ~ If)" 0L LT has . filed reply statement. Post on
| T07.12.2006 for filing rejoinder. |
| ‘ T VieC it
o jmby |
© ' .- Vice-Chairman
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O.A. 124]2006 ¢ -

07.12.2006 Present: Hon'ble 8r1 K. V. Sachidanandan
* Vice — Chairman.
Mr B.C. Pathak, learned Counsel for
the Applicant submitted that he has not

received copy of the reply statement. The

<\ \)\}{/5 1I\/V\m Ve registry is directed not to receive reply

U‘ \,I/OQ . statement without endorsement/
| acknowledgement of the other side. Post
} ‘ on 13.12.2006. In the meantime, the
izt | o
' Respondents’ counsel is directed to

furnish a copy of the same.

21206 | : L—
?R’ ' . Vice-Chairman

"3“"’1'6&’ : 14.12.2006 Mr.B.C.Pathak, learned counsel
for the applicant submits¢gd that he has
. oo _,z | ' received the cbpy of the written state-
/"/7@&) | ment today and would like to file rejo-
inder. Let it be done. ’ :
‘ POst on 12.1.2007.

vice-Chairman
bb

o . ' 12.1.07 - When the matter came up the
- N T | _ ' learned counsel for the applicant
| | submitted a copy of the order passed in
| W.P(C) 6152/2006 wherein the Honble
-Lw - | : ' High Court directed as under : '

“In view of the above submission of
the learned counsel, we set aside
the order in so far it relates to
shifting of the post from Imphal to
Itanagar is concerned. Further, we
cbserve that the applicant shall be
allowed to move to Itanagar by the
i end of January, 2007 and till then,
- o : she should be allowed to continue at
Cwe ' : Imphal against any available -
‘ VACANCY.

3 . L/ contd ..

e
~
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stands disposed o >
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The Writ Pétition accordingly i

A copy of the said order submitted by

learned counsel may be kept on record.

Considering the submission made by the

counsel for the parties post the matter on

2.2.07.

Pg

9.2.2007

|
l
Vice Chairman -

|

Learned counsilel for the parties

" wanted to get instruction. Let it be
[
done within three Wer'eks.

Post the matterion 1.342007.

/bb/

> A 1.3.07.

|
|

i

Vice-Chairman

 aggrieved by the tranfer order datd
17 .4.06( annexure A~-1) the applicant was
transterred trom Imphal ‘Ito Itanagere

Being aggrieved the applicant has
filed this 0.a. seeking tor 'thé_ follo=
wing relietsg

i)

The fransfer crder issued vié.
Memo No‘btagf/sea/ssco/a'r/zﬂ"
04 dated 17th April 2006

( Annexure A{1~ may be qUéShGﬂ
Bad L

'(ii) The agove Respondents wr
may be directed to issue
ftranster ordersd in accor-
dance with the standing dem ™
partmental %nstructions, so h
that applicant alongwith her
husband may!be transferred {2

together tc any station within
the 'Region o;t the postmaster
General' in due conrse;

(iii) The Res:pmdents No«3 viz

The post Master General, NeE.
contd/=




O+A. 1240f 06

. le3.07
'23,3(0?7
[ Mt
o L
im

rRegion , “hillong may be cailea
upen to explain as to why he
should not be dealt with under
'Central nﬁministrativéiTribunal
(Contempt of Comnkts) Rules 1992%
for his willful commission ana
ommissions in the uisposal and
rejection of applicant's repre-
sentation dated 24.04.2006
addressed to the Respondent NO.2
and upon receiving the explana-
tion 1if any from the said Respor
dent No.2 take apprecpraite actic
as the Hon'ble Tribunal may
deem proper under the circumstar
ces of the case so as to prevent
such ok misuse of powers by the
administrative authorities;

iv) The applicant may be allowe:
the cost of this application. *

I have heard learned counsel for the

parties. When the matter came up for

hearing the learned counsel for the
applicamt has submitted that the interi
order directed the respadents to retai
her in mphal Division till academic
session is over. The counsel for the
respondents has also submitted that
the applicant has already joined at
Itanagigar on 10+2.07+ Accordingly .
the order of the findings substantiallw
complied with.

' O.A.is dismissed. as complied wit

Meémber Vice-~Chairman
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A Union of Indla. through tho Director

General (Poltl), Dak Bhawan,
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No.50/0€.

_— BEFORE R
10N'BLE MR JUSTICE D. BISWAS
N'BLE SNIT. JUSTICE A. HAZARIKA

H. Rahman,
citor General of India for the writ .
's and also Mr BC Pathak
br the reg pondent

“will
' wrth t

: '_ the mo

lew of :
unsel, wé
bs to shif

ove

Central -

ribunal

Iearned counsel
tted that :the. applicant Is:
D cornply with the transfer:
)6 whereby she”has been
to .:ltanagar. .
ot In a position to move * -
oing academic session.of "~ "
o for the reason that she =~
y aged about 7 months. However,
learned counsel submits that the

in_ .

Imphal

to

acted -

Itanagar

learned

learned 4

petition has -‘been " filed - -

hg the ofder dated 11.9.06:passed -,
Administrative: .
Guwahati Bench, Guwahatl in Misc
By this judgment the
arned Tlribunal hps directed the: respondent
o shift tthe post now" held by the
from:lmphal to. Itanagar

learned ASGI submlt_s that -
beyond: -
cting shifting of the post. :::-
policy matter exclusively.”
of the administration and | -
sych a direction Is pot sustainable In law. . -

o‘n the s

order. of transfer in.the:~

N

th of Jantje_ry?,f 2007.-

above submission of the .
» sét aside the order inso: . -
ting of the post from
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ImpHal to Itanagar is concerned. Further, we:
obsefve that the applicant shall be allowed:
-to mpve to Itanagar by the end of January, -
2007 and till then, she should be allowed to . .
contipue at Imphal against any- available.-.
vaca+cy; ‘ o RIS
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f IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
! GUWAHATI BENCH, GUWAHATI

-
.......

oooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo

ooooooooooooooooooooooooo

N -
........................................................................................... Applicant/s

........................................................................................ Advocate for the
Applicant/s.

- Versus ~

Union of India & Others :
......................................................................................... Respondent/s

Mr G. Baishya, Sr. C.G.S.C. Counsel

............................ eetttteserersteeeennansesessreneasesnnnaasnnnannannsesanees AdVOcate for the
Respondents

CORAM

THE HON’BLE SRI K.V. SACHIDANANDAN, VICE CHAIRMAN.
THE HON’BLE

1.  Whether reporters of local newspapers )é /No
may be allowed to see the Judgment ?

Whether to be referred to the Reporter or not ? /(es/N o

N

3.  Whether to be forwarded for including in the Digest /
Being complied at Jodhpur Bench ? es/No

.

4. Whether their Lordships wish to see the fair copy
of the Judgment ? }e{/N o}

(9

Vice-Chairman
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o o GUWAHATI BENCH

~ MlSC Petltlon No 50 of 2006
‘In

Ongmal Apphcatlon No. 124 of 2006

IN THE. CENT RAL ADMINISTRATIVE TRIBUNAL o\

-

s Date of erder: This the 1 1th day_of September 2606; "

" The Hon’ble Sri K.V. Sachidanandan, Vice-Chairman.

Smt. Th,Meena- Dévi, .

' W/o - Shri L Priyokumar SIngh

‘Qtr No. 2, Postal Colony,

V-Imphal HPO Complex - I B
- P.O.:Tmphal HPO. - -

1. 'UmonofI.ndla | " | _ -~

-Dlstt Imphal West State Mampur

Presently workmg as: Postal A551stant (SBCO)

.. Imphal H.P. o 795 001.

B'”yvAdvo’cate Mr B.C. Pathak and Mf:-B;K.A Talukdar.

- Versus —

Through: - -
" The Director General (Posts)
Dak Bhawan, Sansad Marg, -
‘New Delhi- 110 001.

' "2, The Chief Post Master GeneraI,

North Eastern Postal Clrcle,
Shlllong 793 001.

3. Shri Lalhlima,? :

. Post Master General, - -~ '
‘N.E. Region, Shillong - 793 001.-

4. The Director Postal Services,

- Mampur Imphal 795 001

o By Advocate Mr G. Balshya Sr CGS. C

.. Applicant -

.. Respondents.



b 'vthe transfer order ‘dated 17.04. 2006 The Representatlon of the

-

- order dated 1 7/04/2006' (ANNEX URE - A/I to the O.A.), as Iegards t]ze

| without Apphcatlon of mind. In the representatlon the Applicant hasi

. . ORDER . |

 K.V. SACHIDANANDAN (V.C.)

Ve

’ This Misc Petition has heen filed by the Applicant praying

for "zssue a speczﬁc dzrectmﬂ to the Respondents tbat the transfer_

‘transfer of the present appllcant from Imphal to Itanagar, is kept In

abeyance tzll such time as the Hon b]e 7}7bzma] may deem proper.

‘Otbermse both the 0 A as wel] as tbe interim relief gzanted by the

' Ho.n ’b]e Tnbuna] 111 1ts ozder dated 26'/05/2006 wz]] remam as

infructuous.”

2. | | ‘The fact of the case is that the Apphcant has challenged

~

.Apphcant was reJected 1n a most u‘regular and arbitrary manner

made the followmg passage: -

“Hence, with the above genuine' facts
- and circumstances, I request your honour to

. ' kindly bestow your good wishes and Cause to .

keep the order of transfer in abeyance till Jan,

2007 when the Education carrier of .my )
children will over and my small infant baby

will also get recovery from her illness. At the

time of my’ transfer, it may kindly be

- - considered to-transfer my husband to a same

‘ station simultaneously so that the proper care
of my children are not disturbed.”

It is borne outfroin the representation of the Applicant that she may

not be dlsturhed t111 the . mid academlc sessmn of the School till

January 2007 since heru first chlldren is studymg and the small mfant

baby will get recover from illness. This Court whﬂe'heanng the 0.A..

on 26.05.2006 after considering various issues passed the following

order= . /



- order was to permit her to continue in the said post. It is also reported

' 'dlrected the Apphcant to find "out the vacancy, if avallable The. o

”Con51denng the entire issue mvolved as an

_interim measure, this Court directs that status -
,quo as on today shall be maintained till .the -

~- " ‘nextdate” .

.+ 3. ' When the matter came up for hearing on a subsequent

date, learned _Counsel for the ReSpondents Asnb-mitted .that -the

Applicant. is on leave and the status quo order is maintaining by

‘permitting her to continue ‘on leave. It is quite obvious from the

orders of the Trih'l_inal; mentioned above that the purport of the said
by the learned Counsel for the Respondents that the new incilmbent"
“has Jomed in her place and she has no other way to go thle SO, thlS

Petition was. ﬁled by the Applicant with the above prayer This Court‘ |

Apphcant has filed an afﬁdav1t contentmg that in the advertlsement

notice “1” One post of Postal Asmstant under the dlsposal of the Ch1ef ‘

Postmaster General Shlllong and “2” Two posts of Postal A551stant in

for the year, 2003 04 The vacant post st111 unfllled In the affidavit it is

‘ *also stated that eleven (1 1) vacancies are avallable accordmg to her

nformatlon and requested that she may be accommodated in one of

- .

the vacancies till Décember 2006,

5 . . Lo~

produced a letter dated 28 07. 2006 whlch was issued by the Assmtant , )

HPO or in Mampur State and the copy of the said letter was kept on"

record.: However con51dermg the submlssmn made by the - learned

e

Counsel for the Respondents thlS Court passed the followmg order - ‘,

Mampur Postal D1v151on Imphal agamst 0.C. categones were shown

4. 'On 31 08'"2006 learned Counsel for the 'Respon'dents L

: Postmaster General stating that there is no. vacant post at Imphal .



| Finally yvhen the matter came up on 05. 09 2006 one of the Officer ‘

“However, considering the submission of the

learned counsel for the respondents this Court

~ is not convinced by the said letter of the Asstt.

- Post Master General (LC) dated 28" July, 06.

Therefore ‘the Court. directs that the Asstt.

Post “Master General (LC) .to be present

personally - before this- Court on 5.9.06 to

. explain/Report whether there are vacancies

which has been mentioned in' the affidavit or

not. Registry will also send a letter to the said
authonty forthwith.”

-~

Smt, Sampahka Bhattacharjee Assnstant D1rector Ofﬁce of the Chlef :

.Postmaster General, N E. Clrcle Shlllong was - present before the -

. that have been pomted by the Apphcant 10 vacancies belong to

Tnbunal and she. has also filed an afﬁda\nt statmg that 11- vacanc1es

Postal A331stant operatlve category-,‘ whereas the Apphcant belongs to, |

category, the Apphcant is -neither ehglble to be posted as m—charge

‘SBCO category: and though one (1) vacancy belongs to SBCO

SBCO as she has not acquired such seniority, nor she apphed for

.,postmg at Agartala Head Post Ofﬁce Therefore, it is cannot be

cons1dered to su1t the Apphcant and relterated that thereu is no

vacancy as such. But in the afﬁdaVIt in support of the reply, to the .

Misc. Petition it is also stated that “Regarding the one (1) post of
Postal Assistant '(SBC"O} the respondents beg to state that the same is

under tbe disposal of CPMG, was declared Vacant Tbe sa‘id po‘st of

Posta] Assistant (SBCO) is meant for N.E. czmle and not on]y forf

Mampur alone and the sazd post is a]]otted to Itanagar and the same

is at present lying vacant in Itanagar ” It is further stated that the

Applicant never rdised the questlon “of ‘her deputatlon to elsewhere |

. mthm the State of Mampur She never applied for the same and her’ |

L4

deputat1on to elsewhere is not a matter that has been agltated and

pleaded and not }a‘ matter of issue _b_efore this T‘I‘lbnnal, but in the .



5

I

L\ Onglnal Apphcatmn the Apphcant challenged the transfer order on ]

the ground of acadennc mid session.

5. : Two possibilities has-come. out in the affidavit' vvhi‘ch are
: 3(1) the Respondents are empowered to keep the Apphcant at Mampur. |
on deputatlon ba51s and/or (11) the vacancy said to be: vacant at
Itanagar under the dlsposal of Chref Postmaster General which 1sv
] meant for N E C1rc1e not: Mampur alone can also be shlfted to'
Mampur at the dlscretlon of the CPMG It appears that the Chief -
,' Postmaster General can accommodate the Apphcant at Mampur t1ll '
D.ecember 2'006. -It is also ascertained from .the Officer present.m the

- Tribunal that Itanagar-is being managed by one person at present.

* 6. Considering the entire issue involved in “this Misc.
" Petition, this Tribunal is of the view t_hat the real p'urpo‘rt'oﬂf the status -
quo order dated'26 05.2006 was to accomxnodate the A‘ppliCant‘in the

present statlon and the Respondents cannot read the same 1n

between the lmes Probably the Respondents Counsel submlssmn :

.may be techmcally nght in requesting the Apphcant to contmue on
medlcal leave mterpretmg the order of the status. quo to the msdom -
_ of the Respondents But th1$ Court never feels 1t falr and just and that

" 1nterpretat10n cannot in its true s irit and

ort of the Court Order
‘Therefore this Court is. of the view that Chlef Postmaster General can

- sh1ft the post to Mampur, Wthh is under lns dlsposal at present lymg '

: vacant meant for Itanagar and w111 accommodate the Apphcant in that o

post till. December 2006 and if not the Respondents shall consrder thez
Apphcant to. be accommodated at Mampur on deputatlon ba31s for
wh1ch 1mmed1ate representatlon/request shall be filed by the. -

Apphcant to the concerned Respondent In any case, the prayer of the.

&
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o fAl to the. O A) w111 be kept in aheyance sSo far the Apphcant 1s

" ”concerned tﬂl the end of 2006 and the Apphcant wﬂI be ent1t1ed for all

«
Fa :

iconsequentlal beneﬁts.. oo _j P o o Voo

- /f
v A

l

-

c1rcumstances, no order as. to costs. -

&

Vi (K V. SACHIDANANDAN)
P o - VICE- CHAIRMAN o

" g
- -
<
~ B
1i/- B
r e - . .
» b <
PR :
z #
o
l RN
. : LN -
. ; ;

Ce . ..
i ! N
ot oo [
. o -
:
R <
_ e 1IN
¢
g N

The MISC.» Petltlon stands aHowed as . above. In g the

67_,

N
"

—

[ L

ot

4.5&';7"
. -

oS e

R I



3 R T Jato 2 :
SRV I s PP

N Ry et - - T . v pope
Bt Y - ( . ! [0 R “ ” KL -
- - & Ly 2 \__’\7 "?‘_f,i-,‘-,ﬂ,’y‘.'_ 1(1'(:.4; "'i'),r.' o t g7 '(" '.\:l’; é; \CZ B (_z N Ty K
R A & “ ) A

S ) \ (] %
. N ‘ : («7 .umff\('ﬂl..tw:aa“ oo

DEPA vIafN . oy N

OFFICE QOF THF CLey o o1 oA Lﬁg&g}mﬁ

A

.
. . -
N L A
o .L) ‘.-‘O( (‘IXT). -, ool - .
* aled nf e PO SR MRTE S RS
£ - - . PURE RN TN
LV T, i
. N
N~ % % L
. . .
Q.J:"e " !
' '
!
. 5"‘3:': t N o~ ’
Al P -
HIRN IS
N .
[ .
A 4
et g 1 NS
S e ! . i
i
i a
N h
Vit
v
x% ‘v"\
. . RS ’ I
“
' \ 0 ) ' 1.
. v ! v ! ' .
. “ - ‘, . g v N : .
e PR \ Sy
' N
"
-
f
! . 1 ..
N R
hS . .
T e U
w
-~
ia &
LI 4 H ‘
» "\-.»(A .
Ao ')f‘.:',l .
LIy
W
A ~-
i
. .
i
S,
M
N
\
’
Lo ’
4
3 Y -
% L
3 '
H 4
l 1
\ N
\ - e 3



1,

2.

3.

ALY A:le'sf'l" Bire s ) [

5 2 f -
. ,‘ . .
entml Adm“x satine G bl = é {é g
: X
A

3
.24 ﬂf?“ C§
it

jy///;ta T gz

UNALG@UWAHATI BENCH

IN THE CENTRAL ADMINISTRATIVE TR IB
R | ‘ AT GUWAHATI

smti, Th. Meena Devi
-VErsus -

«ee Applicant

Union of India & Others
: <+ sRespondents s
=G _

In the matter of evidence on
affidavit with regard to the
vacancy position of Postal
Assistant/SBCO as directed

by the Hon'ble Tribunal in
order dated 12-7—2006.

I, Smti. _Th. Meena Devi, aged about 36 years wife of shri
L. Priyo kumar singh,Pbstal Assistant/SBCO a resident of Postal

Colony.Qrt.No.II,Imphal west, P.o. & P.S.Imphal, Manipur do
hereby solemnly affirm and state as under:

_That,'in the instant case and in support of the vaéahcy;
position I most respectfully encloses herewith Photostat

‘coples of advertisement notice circulated by the Chief Post

MastériGeneral N.E. Circle,Shillong marked Annexture A/I &
Annexture ~af2. : .

That, I further respectfully beg to state that in the
aforesaid advertisment notice"l" One Post of postal Assistant

(in’ s.B.C. 0.) under the diSposal of Chief Post Master General

Shillong and “2" Posts of Postal Assistant in Manlpur Postal

it LY M, WS A T e ey e

Division, Imphal against 0.C. categories were shown for the™

year 2003-2004, The vacant posts are still unfilled due to

pendency of a case in the Hon'ble Tribunal filed by a :eandi-
date of Imphal and an order has been passed only on 13-06-
2006 by the Honvble ¥ribunal in respect of O.A.No.112/2005.

()

That, I also beg to state that in Manipur, Imphal is
the only Head Office of HSG-1 cadre having largest number

' of establishment of posts and most of the vacant .posts are.

in this Head Office only.Other Officeg are mostly single
handed and generally very seldom vacancy arises in these

~offices,

Ccont'd...2.




4, ° That, I also state that besides the aforesaid advertised

vacancics (annexure -A/1 & A/2) the following vacancies
in the cadre of Postal Assistant as well as P,A. SBCO

have occured due to retirement of officials at Imphal
Head Post Office during the year 2005-2006 and these
posts-are still unfilled as no recruitment procesz |
N, - could be initiated due to " Stay" order passéd by the
: Hon'ble Tribunal in connection with 0a No.‘112/2005-
The details of vacancies are indicated in the tabular
format hereunder:

Sl.No.. Name of officials who retired - Date of Retire

during the year 2005-~2006, - ment.,
(1) * Md. Haider Khan ' 31-01-2005 (a/N)
(2) . shri S. Kalachand singh -  28-02-2002 (a/N)
(3)  shri L, Tbohal singh 101-04-2005 (A/N)
(4) ‘Shri A, Shyam Kishore singh 30~09-2005 (A/N)
(5) . shri Brajamani'shafma : 30-11-2005 (A/N)
(5) ~ Shri B. Lokeshwot singh  30-11-2005 (A/N)
(7> - M, A, Basir o 31-12-2005 (a/N)
(8) . Shri Ksh. Obitro singh © 31-02-2006 (a/N)
(9) ~ shri M. Ibobi singh ' 31-03-2006 (a/N)
%\ (10) shri K.c. Deb Bariian - 31-07-2006 (A/N)
©(11)  shri Sudhindra Ch. Bhattacharjee =~ |
' P.A./SBCO - 30-11-2005 (A/N)

A separate list showing'thé above noted vacancies are
. enclosed marked Annexure -A/3, '
o ) N ) ’

- Cont'd...3

' 4162
™. Iboyaima S‘%nﬁgn .

Manipus.
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5.

That, as regards vacancy of SBCO cadre under the disposal

O©f Chief Post Master General,Shillong,it is calculated as
per the vacancy of the posts concerning to the ‘vacancy
of circle as a whole and the post can be attached by

the Cheif Post Master General in any Head Post Office

‘and even the post can be allowed on deputation against

the post of Postal Assistant as per administrative con-

7ivenience by the said Chief Post Master General at: any

time without any bar,

In this regard I state that under the provision of

'Departmental Rules,the Chief Post Master General,

Sbillong has ordered for deputation to one Mrs, Jaya
Banik,Postal Assistant of SBCO as .postal Assistant in

- Postal Assistant in Postal store Depot,Guwahati as.

evident from the copy of Gradation list of SBCO cadre.

- published by the Chief Post Master General,Shillong

which is marked Annexure-A/4. The name of said Mrs.
Jaya Banik appears at Sl, No,20 of the CGradation list,

Hence I also may be attached against the indicated vacant
‘posts in SBCO cadre at Imphal or even the applicant can

be shown ‘on deputation to Postal Assistant cadre at

Imphal against the bacant posts shown at Paragraph No.,,

2 & 4 above at any time by the chief Post Master General .
Shillong without affecting the administrative in conveni-
ences in any manner. '

That. I also beg‘to state that the above information
furnished by me are identical as per the records and are

’»correct/true to the best of my knowledge and belief.

Under the above facts and circumstances I therefore

-most humbly pray that the Hon'ble 1ribunal may kindly .

be pleased to issue necessary direction to the respon-
dents so that I can be accommodated easily against-any
of those vacant posts or I may be allowed to continue
at’ Imphal either against ‘the post of P.A. in SBCO cadre

,or showing me against any such vacant post as :on deputa-’

tion to the post of postal Assistant at Imphal against
the unfilled .large number of vacant posts and allow me

to continue me till January,2007 ie,upto the end of
Education Session of my two school going children g0

that I may overcome the present crises and problems being
faced by me due to the impugned mid accademic order of

transfer from the Imphal to Itanagar.
CQnt'd...B.
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That," the statements'made inh para No,l1 to 6 ébove in

this affidavit are matter of records .and therefore the

\

same are true to my information derived there from
-and the rest are my humble submission before th
' Hon'ble court which I belief to be true and correct.

I*have hot suppressed or\concealed any material'fact.,

( s.c. Prasad,Advocate )

‘Solemhly aff irmed and declared
" by the deponent,who is identi=
fied by shri s.c. Prasad Advo-

cate and signed before me on
this the 24th day of August.
2006 at Imphal.

| And I sign this affidavit on this the 24th day of
,August 2006 at Imphal. o

_)Ide‘ntified y me.
e

Deponent
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ANNEXURE~1  ~——— —
DEPARTMENT OF POSTS .~ |

N. E. POSTAL CIRCLE

ANNUAL RECRUITMENT OF POSTAL ASSISTANTS, IN N, E.
, . 'POSTAL CIRCLE 7ot

P P P e em e

S \‘ §
Applications in the prescribed format are called for from candidates for
the posts of Postal Assistants, . . :

2. Prospectus containing eligibility conditions such as age, q-t\)aliﬂcallqns.
“ ele., recruitment procedure, prescribed application-form and details about the
- Aumber of vacancies to be filled In, the officer to whom applications ara 10 be
addrassad can be obined from all the Hoad Post Offlces, maln Sub-Post
Offices situated in Sub.Divisional Head quarters and other Important Sub-Post
Offices, on.payment of Rs, 10/~ by cash at the concerned post office counter. S

3. Appncatlon dyly completed along with att i i
should be submitte . g wi esled copies of the certificates

el A ~ B ~ Pl
HT T e e~ o

Chief Postmaster General,
North Eastern Circle;
Shillong-793 001
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DEPARTMENT OF POSTS

N E POSTAL ClRCLE

Vagancy Position

* (for the year 2003 & 2004)

' , ?z(}-/

ANNUAL RECRUITMENT OF POSTAL ASSISTAN TS iN
» N. E POSTAL CIRCLE

»
H

4

. Ry ¥ | '
IMPORTANT: Last date of receipt of applications by the
authorities shown

Applications recelved after this date will not be accepled.

in column 10 below

is\10-4-2008.

[6i. |Name  of the] OC |SC [ST |OBC | Physical | Ex- Tolal | Address bf the office to
No, | Division/Unit | ‘ Handicap | Bervice- which applications s
' » ped | men ___{tobe sent.
Ay 2 3.1 4 6 1 1 .} K .
{ 1. {Agenala 2 | . . . e 3 | Director Postal
' Bervices, Agartala
n " ___| Divislon, Agaitals._
2. | Arunachal Pradesh 2. | - . 1 - 8 | Director Postal
- - Sarvices, Arunachal
-....'_.-_...74 . , | Pradesh, llanegar,
'3, | Manipur ' 2 |.- 11 Nil - 3. | Supdt, of POs, Manipur
P , , : 1 , Division, Imphal.
a Tieghelaya ) .2 - 2 . - - 4 | 5r. Sundt. POs,
i . ' : Meghelaya Division,
e —L- i , - 1 Shillong.
5. TMizoram <l - 12 - . 3 | Olioctor Postal
' Services, Mizoram
‘ —_— Diviglon, Alzawl.
6. | Nagaland - 31 - - - 1 5 | Diroctor Postal
' Services, Nagalond
T - , Dlvislon, Kohima.
7. {88CO .~ 11 « . - . 1 | Chiel Postmaster
Qeneral, (Stalt Section)
5 .
Tolal 13 NiC - 1 _1 55 N. €. Clrcls, Shillong-1.
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'Name of offlcials who retired -

dur ing the year 2005-2006,

Date of Retire'

ment.

(1)

Md.

Halder Khan

31-01-2005 (a/N)

C(2)

. Shri s. Kalachand sihgh-

28-02-2002" (A/N)

(3)

Shri L., Ibohal singh

01-04-2005 (A/N)

(4)_

Shri A, Shyam Kishore s ingh

30-09-2005 (a/N)

- (5)

shri Brajamani Sharma

30-11-2005 (A/N)

(6)

Shri B. Lokeshwor singh

30-11-2005 (A/N)

(7)

M, A, Basir

31-12-2005 (A/N)

(8)

- - Shri Ksh, Obitro singh

31-02-2006 (a/N)

(9)

- Shri M. Ibobi singh

31-03-2006 (A/N)

Shri K.C. Deb. Bapwan

/31-07-2006 (A/N)

ghri/Sudhindra Ch. Bhattachar jee
A,

30-11-2005 (A/N)
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SN ~% DEP - OF POSTS: INDIA A

OFFICE OF THE CHIEF

%RALN E. CIRCLE:: SH[LLONG-793 001.

N

1%

 No.Staff/G.L./SBCO . Bted at Shilong, the

The Sr. Po \Wg -GPO.
The Postmaster; Tura H.0

The Postmaster, Agartala H.O.

The Postmaster, Aizawl H.O.

The Postmaster, Itanagar H.O.

The Postmaster, Imphal H.O.

The Postmaster, Kohima H.O.

The Postmaster, Dharmanagar H.O.
The Postmaster, R. K. Pur H.O.

O The A. 0.1CO (SB), C o, Shlllong

0" August' 2004.

Tp,

4®@N@¢ew~é

~ Subi- Maintenance _of gradation IiSt of SBCO officials as on 1-7-2004.

-
_ A copy of fresh draft gladatlon list of SBCO officials in duplicate is sent
~ herewith for circulation among the SBCO officials under your administrative jurisdiction and

return of one copy after authentication and sugnature S -
Enclo:- As above. o - o o K |
’ (B. RQ%alder) o
: Asstt. Director (Staff)
: / ' ~ For Chief Postmaster General,
' . ‘N. E. Circle, Shillong.
Copy to:-

) The D.P.S., AgartalefAizawHitanagar/ } - S
- ImphattKohima. } for mformatlon & necessary

&/

For Chief Postaster General,

N. E. C)i/r;:le/stﬁllong:'

6) The SSPOs, Shillong. } action.
7) The SPOs, Dharmanagar. }
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" BEFORE THE CENTRAL ADMINIS TRATIVE TRIBUNAL, GUWAHATI

“0.A. NO. 124/2006”
Smti. TILMEENA DEVI, aged about 36 years
W/O.L.PRIYOKUMAR SINGH,
Postal Assistant/S.B.CO.

Presently on Medical Leave at Imphal

3

;ré‘

X
A

;—74/44

e £

f~Z~

...... Apphcant

- Versus -

94, Meeena_ Aoy

Union ol India & Others
...... Respondents

In the matter of direction given by the Hon’ble
“Tribunal in the order dated 12.07.06 in the above
noted case in regard to the vacancy position at
Imphal.

The above named applicant begs to submit the vacancy position

of the identical post held by the applicant at Tmphal as follows :-

(O In the instant case and in support of the vacancy po-

sition the applicant most respectfully encloses herewith

P

photostat copies of advertisement notice circulated by the. .. ..
Chief Post Master General, N.E. Circle , Shillong marked An-
nexure A/l & Annexure A/2.

(2)  The applicant further respectfully begs to state that in
the aforesaid advertisement notice “1” One Post of Postal
Assistant (in S.B.C.0) under the disposal of Chief Post
Master General, Shillong and “2” Posts of Postal Assistant in
Manipur Postal Division apainst O.C. categorics were shown
for the year 2003-200-0 1 he vacant posts are still unfilled, due
to pendency of a case in the IHon’ble TRIBUNAL, filed by a
candidate of Imphal and an order has been passed only on
13-06-06 by the Tlon ble Tribunal in respeet of O.A No.

11272005



- (2):- :

(3) The applicant further begs to state that in Manipur, Imphal is the only
Head Post Office of HSG-I cadre having largest number of establishment of
posts and most of the vacant posts arc in this Tcad office only. Other Officers

are mostly single handed and no vacancy arises in these offices.

(4)  The applicant further respcctfully begs to state that besides the
aforesaid advertised vacancies (Anncxure - A/l & A/2). The following
further vacancies i the cadre of Postal Asstt. have occurred due to

retirement of officials at Iimphal Head post office during the year 2005-2006

and these posts are still unfilled as no recruitment processes could have been
initiated due to “Stay™ order passed by the Hon'ble Tribunal in connection
with above O.A. No. 112/2005.

Name of officials who retired during Date of Retirement
the year 2005-20006

(1) Md. Haider Khan 31-01-2005 (A/N)

(2) Shri S. Kalachand Singh 28-02-2005 (A/N)
(3) Shri L. Ibohal Singh 01-04-2005 (F/N)

(4) Shri A. Shyam Kishore Singh 30-09-2005 (A/N)
(5) Shri A. Brajamani Sharma 30-11-2005 (A/N)
(6) Shri B. Lokeshwor Singh 30-11-2005 (A/N)

(7) Md. A. Bashir 31-12-2005 (A/N)
(8) Shri Ksh. Obitro Singh 31-01-2000 (A/N)
(9) Shri M. Ibobi Singh , 31-03-2006 (A/N)

A separate list showing the above noted vacancies is enclosed marked
Annexure - A/3.

1

(5) The applicant further respectfully begs to state that besides the
advertised vacancy (Annexure - A/1 & A/2). One Post of Postal Asstt. in SBCO
has further occurred due to retirement of Shri Sudhindra Ch. Bhattacharjee on

30-11-2005 (A/N). The vacant post is also similarly remains unfilled due to
reason {urnished at S1. No. 4 above.

(6) Asregards vacancy of SBCO cadre under the disposal of Chief Post Master

- General, Shillong, it is caleulated as per the vacaney of the posts concerning

to the vacancy of cirele as awhole and the post can be attached by the Chief
Post Master General in any Head Post Office and even the post can be allowed
on deputation against the post of Postal Assistant as per administrative conve--

nicnee by the said Chicl Post Master Generad atany time without any bar,

?771' Meena /@"Q' 2
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In this regards the applicant respectfully begs to state that under the
provision of Department Rules, the Chicl Post Master General, Shillong has -
ordered for deputation to one Mrs. Jaya Banik, Postal Asstt. of SBCO as Postal .

Asstt. in Postal Store Depot, Guwahati as cvident from the copy of Gradation

list of SBCO cadre published by the Chief Post Master General, Shillong which

is marked Annexure - A/4. The name of said Mrs. Jaya Banik appears at
SI. No. 20 of Gradation list. '

~~ Hence the applicant can very easily be attached against the vacant posts -

in SBCO cadre at Imphal or even the applicant can be shown on deputation to

Postal Assistant cadre at Imphal against the vacant posts shown at SI. No. 2 &
~ 4 above at any time by the Chicf Post Master Genernl without any

administrative difficulties.

“The applicant further begs to state that the above information furnished

by her are identical as per records and arc correct/true to the best of her knowl-

edge and belief”.

The applicant, therefore most humbly prays that the Hon’ble Tribunal

may kindly be pleased to issue necessary direction to the Respondents that her

continuation at Imphal either against the post of P.A. in SBCO cadre or

showing deputation to the Postal Assistant at Imphal against the unfilled large

number of vacant posts and allowed to continue her until January, 2007

i.e. upto the end of Education Session of her two School going children so that )

the humble applicant can over come form the present crisis and problems

being faced by her due to irregular and untimely order of transfer from Imphal

to Itanagar in most arbitrary manner by in competent authority viz PM.G,

Shillong, by violating in instructions of Govt. of India as well as law.

% Meerna Aow,
Th. Meena Devi
Applicant.
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N, E. POSTAL CIRCLE

ANNUAL RECRUITMENT OF POSTAL ASSISTANTS, IN N E,
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Applications in the prescribed formal are called for fromcandldates for
the posts of Postal Assistants, o :
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4 DEPARTMENTOFPOSTS '+
R N. E. POSTAL CIRCLE = . SR

" ANNUAL RECRUITMENT OF POSTAL ASSISTA

A

NTSIN
| N. E. POSTAL CIRCLE L
o | Vacancy Posltidn ' ,'
(for the year 2003 & 2004) o

IMPORTANT: Last date of receipt of applications by the (
authorities  shown In column 10 below s\ 10-4-2005.
Applications recelved after this date will not be

accepled.
e e e \ .
- | Name —of " ihe GCTSC TST TOBC Physicai | Ex- . Tolal Address bf the office to
{ No. | Division/Unit : R Handicap | Bervicy. which applications aie
‘. : ' - . ped men N fo be sent. -
1 .2 O R I 7 2 I I [ I R
e Agertaia 1277 . . . 3 | Direclor Postal
_ ‘ Bervices, Agartsla
YR R Division, Agaitala,
2. | Arunachal Pradssh 2.1 13 “ 1 . 8 | Olrector Poslal ,
- ' Gervices, Arunachal
*_,_,_W%,__Mjé,mm_ N P - Pmdaath@ggqg
3 | Manipur 2 N O B v . 3. [ Supdl."of PO, Manipur |
I ) . . i Division, Imphal.
4. | Meghalaya 20 -2 . . 4 | 5r. Supdt. PQOs,
' : -Meghalaya Division,
——— e - ’ —- e Shl"m‘lg.
|9 | Mizotam <l -2 1 . . 3 | Director Postal
. _ Services, Mizoram
B TRacuiars—— =~ d | : Diviglon, Alzawl, -
6. Nagaland K} - LI - 1 [ Diroctor Postal -
! ' _ ' §ervices, Nagaland
T ~§§55)74 o — ’ : Divislon, Kohima.
' i ! ° . - . - 1 | Chiel Posimaster
- General, (Starf Section)
TFoiA0 v PR 5 1 1 55 N. E. Circle, Shillong-1,
4
" A
LT
ettt = ..................
] ' ,‘\ (»)\ '/ e TP
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secesaen

A4 S : ’ }L W
' - Yacuncley for Pirect Recepliment of PAs from GD.S, - : \R/ o
N . e :
e | Nomme of Division T Uit SC T 87 T Efer T Tilap | ol
o Arunachal Pradesh . . ‘
2002 2 1 3.
Sl 2003 3 . 2 5
2, Mlizoram . . .
2002 1 2 - 3
2003 3 - | 4
3. Meghalaya . .
2002 2 2 . A
2003 Pd 3 | 2 6
4, [ Manlpur,—" . )
2002 2 2 . ‘ 4
2003 2 2 - 4
S. | Apsrtala _ : - Ne -
2002 2 1 | 4
200) 4 . . 4
0, Dharmanagnr . - \ ,
2002 2 1 ! ' 4
_ 1200 . . . | _NIL
1. Nngaland . . .
| 2002 | - - |
2003 2 | 2 5
Total 29 13 9 . . 8l
ed
A
. .A.................‘.......................................'..‘............’..;.\..l../..:‘...‘.;.‘ ........................................
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Annexu re - A/3

Details of vacancies subsequently o'ccurred during the year

2005- 2006 due to retirement in addmon to advertised vacancxes i.e.
furmshed in Annexure -A/l & A/2

Name of ofﬁmals who retlred during ~  Date of Retirement
the year 2005-2006

(1) Md. Haider Khan  31-01-2005 (AN)
(2) ShiiS. Kalachand Singh ~  28.02-2005 (A/N)
(3) Shri L. Ibohal Singh o 01:04-2005 (FIN)
(4) Shri A. Shyam Kishore Singh; ~_;'f;_{;__g,_;'\:.:‘;__;_30-','()9-2005 (A/N)
(5) ShriA. Brajamani Sharma | 30-11-2005 (A/N)
(6) Shii B. Lokeshwor Singh 30-11-2005 (A/N)
(7) Md.A.Bashir 31-12-2005 (A/N)
" (8)" ShriKsh. Obitro Singh -~ 31-01-2006 (A/N)
©) Shri. M. Ibobi Singh O 31:0322006 (A/N)

.(10) §hn Sudhindra Ch. Bhattacharjee _ 30-1 1-2005 (A/N)

Certified that the information furnished
abow showing vacancy position are true/correct.

UM, Meena /‘Q@/;,_'
f , _ Th. Meena Devi.
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27 DEPRA-R0T WF POSTS lNDlA
OFFICE OF THE CHIEF et Pﬁ\ gRALN E. cmg:u:..sumwna-ﬂs 001,

No.Staff/G.L./SBCO { ated at Shmong the 20" August‘ 2004.

To, | v

The Sr. Pc§§t Wg -GPO.
The Postmaster”™ Tra H.

The Postmaster, Agartala H.O.
The Postmaster, Aizawl H.O.

The Postmaster, Itanagar H.O.
The Postmaster, imphal H.O.

The Postmaster, Kohima H.O.

The Postmaster, Dharmanagar H.O.
The Postmaster, R. K. Pur H.O."

0 The A. 0. ICO (SB), C.0., Shillong.

-

—'@9".\‘9’9‘7”'9’!\3.—‘

Sub:- , Maintenanc'e of gradation list of SBCO officials as on 1-7-2004.

A copy of fresh draft gradation list of SBCO officials in duplicate is sent
herewith for circulation among the SBCO officials under your administrative jurisdiction and
return of one copy after authentication and signature.

Enclo:- As above. | , ‘ K
, | _ W

( B. R\Halder)
Asstt. Diréctor (Staff)
For Chief Postmaster General,
N E Circle, Shillong.

‘Copy to:- Vv

') The D P S. Agaﬂa}a%zawm{anagar{ }
imphalfKohima. .} for information & necessary
6) The SSPOs, Shillong. - }action.
7) The SPOs, Dharmanagar. . }

o

For Chief Postmaster General,

N. E. C}i/r;;l&/ShiUong;
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CGNTRAL ADMINISTRATIVE TRI JUNAL AQ
QUWAHATI DENGH:

<RI CINAL AFPLEGATION NO, ialfof

1, 2) Name of the applicat ¢= M TA Meawnn D@JL .
bQ} Respondants i~ Union of India & Ors
¢) No, of Applicant(S) =  ona
2y IS the“application_is‘the.ﬂroper forms= Yeéfﬁzﬁ

3. wWhether name & desription and address of the all papers been
furnished in causé title - Yss/ N

4. Has the application buin dully signed and yarified 3= Yes p MG,

5, Have the Copies duly signed s-— Yes / @zﬁ

6. Have sufficiant mumber of copies of the applicatibn been filed s-YasiXo.

7. Whether all the annexure parties arw impleaded -Yas/ N, ,
'8, #hether English translation of ducuments in the Language : Yeg&N@.

9, Is the applieation is in tine :a_Yes/wzf

1., Has the Vakalatnama/Memo of appearance/%uthorisaticn is filed:=Yes/NoT.

11. Is the application py IFQ/ DY For Rs: 5 f = 26@ 3o sy ol ;Tg-gL
12, Has the applieation 1s maitanable - Yeiéué. |
13, Has the Impugnzd order original duly stbested been filsed 3 Yeséyéff

15, Has the Index of dueuments been filed all available:- YegLNﬁ.

14, Has the required number of envoloped bearing full address of the
réSpondants been fileds- Y&s/,Néf

17. Has the declaration as requirzd by item 37 of the formi- Yas/ N7

18, Whether the relief sought 2T arises out of the single 3~ YessFNO.

19, ﬂhéther the interim rolief is orayad for - vas/ NL

2%, In ease of condonation of delay js ¥Filed is it supported :—Ygs/Nﬁ.

21, ‘hether this Cas: ean be heard by Single Denoh/ #ivisien—Bensh:

22, Any other pointi-

23, Result of the Serutiny with initial of the Serutlny clsrk the

appligation is in order i-
Ihi=s 0\*?@‘;&@: o “ an «b—m\m’\(\ .
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12, Has the ligible gopies of the annexures dully attestad Filed s=Yes/P¥.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH
ORIGINAL APPLICATION No:/ 44 of 2006.

APPLICATION UNDER SECTION-19 OF THE A.T ACT 1985

Place:

Smti Th Meena Devi
P Applicant.
' - Versus -
Union of India & Others.
..... Respondents.
INDEX
S1 | Description of documents relied upon ~ ANNEXURE | Page
No ' number
SYNOPSIS [ —4
1 | Application 01-25
2 | TRUE COPY of order No.Staff/584/SBCO/ | ANNEXURE-A/1 | 26
RT/ 2004 dated 17™ April 2006 -
3 | TRUE COPY of order No.Staff/584/SBCO/ | ANNEXURE-A2 | 27
RT/ 2004 dated 22" May 2006 -
4 | TRUE COPY of O.A.No.113 of 2006 ANNEXURE-AB3 |2 8—44
5 | TRUE COPY of the order of the Hon’ble | ANNEXURE-A/4 H5-48
Tribunal dated 15" May 2006 in 0.A-113/06
6 | TRUE COPY of the School Reading | ANNEXURE-A/S
Certificate of “first daughter of the applicant’ ‘ A9
[namely, Baby Longjam Milina Devi] )
7 | TRUE COPY of the School Reading | ANNEXURE-A/6
Certificate of the son of the applicant 50
[namely, Master Longjam Nirish Singh]
8 | TRUE COPY of the ‘Discharge Certificate’ | ANNEXURE-A/7
showing the birth particulars of ‘applicant’s 51
second daughter’ [born on 27-09-2005].
9 | TRUE COPIES of the documents related to | ANNEXURE-A/8
the continuous medical treatment of the Colyl |59 £ 5
second daughter of the applicant from
01/10/2005 to 07/04/2006
10 | Extract of G.I., Dept of Posts, Letter No. | ANNEXURE-A/S CC-68
141-4/97-SPB.II dated 19-02-1997 .
11 | Extract of G.I, Dept of Posts, Letter No. 141 | ANNEXURE-A/10 &9
1/99-SPB.II dated 23-03-1999
12 | Extract of G.I, Dept of Posts, Letter No. 141- | ANNEXURE-A/11 90
35/2001-SPB.II dated 11-04-2001
13 | TRUE COPY of applicant’s representation | ANNEXURE-A/12 1-92
dated 24/04/2006
14 | TRUE COPY FAX Transmission Report | ANNEXURE-A/LS 1} . o
dated 15/05/2006 '
15 | TRUE COPY of Notice dated 15/05/2006 ANNEXURE-A/14 4
16 | Extract of G.I., Dept of Posts, Letter No. 141- | ANNEXURE-A/LS 75
' 77/2000-SPB.II dated 02-03-2000
Date :

' % Meeno AQew}
Signature of the applicant
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IN THE CENTRAL ADMINISTRATIVE 'I'RIBUNAL(’)
GUWAHATI BENCH

ORIGINAL APPLICATION No: &1y of 2608,
SYNOPSIS

Smt Th Meena Devi

- Versus -
mion of India & Cthers.

The O.A has been filed against the arbitrary and mzla-fide transfer of the

applicant in the middie of the academic session of hier sthii&ren, in violation of

standing instructions for the retational transfer of stsff in the Department of
Posts.

Instructions violated:

() Instction Neo.10, 11 & 20 of G.I., Depi of Posts, Letter No.141-4/97-

SPB.I dated 19-02-1997 [ANNEXURE-AP to the O.A]
iy ~ GI, Dept of Posts, Letter No.141-77/2000-SPB.IL dated 02/03/2000
[ANNEXURE-A/15 1o the O.Al

The O.A has also been filed against the arbifrary rejection of applicant’s
representation dated 24-04-2006 [ANNEXURE-A/1Z o the 0.A], addressed to the
Chief Post Master General, N.E-Circle, Shillong {Respordent No.2], irregularly by
the Respondent No.3, without any application of mind and withont any heed to the
rule of law laid dewn by the Hon'’ble Supreme Court in ‘Director of Scheol
Education, Madras Vs, 0. Karuppa Thevan [1994 Supp.(2) SCC 666]°.

The O.A has alio been filed against the arbitrary and irregular .rejei:ﬁon of
applicant’s representation dated 24-04-2006 {ANNEX{mE-MIZ} vide order dated
22™ May 2006, hy undermining the or der/directicn of the Hon'ble Tribunal dated
15™ May 2006 in O.A No.113 of 2006.

74. M‘mﬂ@&

The applicant is an emplovee of Department of Posts; and she i presently working as
Postal Assistant(SBCO) at Imphal Head Post Officz in. Manipur State. [It is submitted here
for the kind information of thz Hon’ble Tribunal that ‘SBCO’ stands for Savings Bank

Control Organization.]




{

2. The applicant’s husband is also a Postal Assistant (SBCO); and he i3 fso presently
working as Postal Assistsnt (SBCO) at Tmphal Head Post Office.

3. The applicant has 3(Three) children. Her first daughter is studying in Class-I; and

J
:
:

her son is studying in K.G-II; and her sccond daughter is 2 7(Seven) months old breast-fed K

infant.

ANNEXURE-A/5 {at Paged9] & ANNEXURE-A/6{at Page50] are the
documents in proof of continning education of the applicant’s children; and the
ANNEXURE-A/7[at PageSl] is the age proof docoment of the applicant’s
second daughter wha is only 7(Seven) months old.

4. Academic session in Manipur is from January to December, and

hence. the applicant’s first two children are in the middle of their

academic gession.

5. The applicant’s 7(Scven) months ofd infant dauehter is under the constant medical

care due to serious ailments right from her birth to till-date.

. ANNEXURE-A/8 (Collectively) are the documents in proof of medical treatment
of applicant’s infant daughter.

6. As per the standing instructions [ANNEXURE-A/9], transfer of officials should not
be effected in the middle of the academic session; and, the crucial date for computing the
tenure of an official in 2 station is 30™ September of the year depending upon the academic
session. In this instant case, the applicant’s tenure at Imphal will be completed only on 30"

Sept 2006 since the academic session of her children will be over only in December-2006.

6.1.  But, the present applicant has been transferred in the middie of the academic session

| of her children; and, in addition, the transfcr has forced the applicant to go fo a far station [ic.

Itanagar] alone, with her very small {7-months old] breast-fed, ailing infant daughter; and the
authorities concerned have not considered the posting of both the husband and wife in the
same station, in spite of administrative possibilities; and hag transferred out the applicant
outside the Region without any specific administrative ground. The transfer of the applicant
has obviously been ordered only to accommodate one Miss. R.K Smjeeta Devi at Tmphal,
whose name has been shown at SI-6 of the transfer order | dated 17" April 2006
[ANNEXURE-A/1 to the O.A] The said Miss. R K.Sanjeeta Devi, who is presently working
as Postal Assistant(SBCO) at Dharmanagar joined the Department only in Junc-July 2003;

and hence, her tenure at Dharmanagar will be completed only in September-2007.




‘ )

Therefore, the present transfer of the applicant vide ANNEXURE-A/1 is the mala-fide
exercise of powers by the authorities concerned; and as such, the applicant has approached
the Hon’ble Tribunal for justice vide Q.A No.113 of 2006.

6.2.  The Hon ble Tribunal was kind enough to dispose the O.A No.113 of 2006 on 15™
May 2006, at the admission stage itself, with the following ebservation aud order/direction

that; -

The Supreme Court in the case of Director of School Education, Madras and
Others Vs. O.Karuppa Thevan and another, reported in 1994 Supp.(2) SCC
666 held that “transfer during the mid academic term — in the absence of

urgency such fransfer restrained from 'being effected till the end of the

academic vear™ Therefore, this Tribunal directs the respondents to consider

the representation of the applicant with due application of mind and pass

appropriate speaking order and communicate the same to the applicant within

atime frame of one month from the date of receipt of this order.

6.3.  The order/direction of the Hon’ble Tribunal dated 15% May 2006 was conveyed to

the Respondents on 15™ May 2006 itself vide ANNEXURE-A/13 & ANNEXURE-A/14. The
order of transfer dated 17® April 2006 [ANNEXURE-A/1] was issued by the Post Master
General, N.E-Region, Shillong [Respondent No.3]; and the applicant submitted her
representation against the said transfer order to the next higher authority viz. The Chief Post
Master General, N.E-Circle, Shillong [Respondent No.2]. Therefore, on receipt of the order.
of the Hon’ble Tribunal dated 15™ May 2006 f[ANNEXURE-A/4], the Respondent No.2 fie.
The Chief Post Master General, N.E-Circle, Shillong] was duty bound to dispose of the
representation of the applicant dated 24/04/2006 [ANNEXURE-A/12] with an appropriate
speaking order, with due application of mind. But instead of the said required action, the
representation of the applicant dated 24/04/2006 {ANNEXURE-A/12] has been rejected by
the Respondent No.3 [ie. Post Master General, N.E-Region, Shillong] who issued the transfer
order.

6.4.  To dispose of the applicant’s representation dated 24/04/2006 [ANNEXURE-A/12],
the Respondent No.3 has acted beyond his jmisdiction as because the applicant’s
representation dated 24/04/2006 was addressed to the Chief Post Master General, N.E-Circle,
Shillong [ANNEXURE-A/2]. Further, disposal and rejection of applicant’s representation
dated 24/04/2006 by the Respondent No.3 vide order dated 22 May 2006 [ANNEXURE-

Af2] is only m sye-wash 13 because the Respondent No.3 has not at all considered the issue

regarding the *middic of the academic scssion of the applicant’s children® in the order dated
- 22™ May 2006 [ANNEXURE-A/2}. Further, the Respondent No.3 has slso confirmed the ,

%(W /&QM";
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assertion of the applicant in the O.A that the transfer of the applicant w'w not effected due to
any urgency or adminisirative exigency but because some other official opted to be posted at
Fmphal. Thus, the order dated 22" May 2006 itself proves that the applicent hes been
transferred out in the middie of the academic sesson of ber children for making place to
accommodate some other official who got favour from the authorities concemed. Therefore,
the present transfer of e spplicant 15 a proven “mala-fide exercise of administrative powers’
by the mithoutics coneerned; and, in addition. the Respondent No.3 has wilifully over-
stepped to dispese of ths representation of the aspplicant dated 24/04/2006, which was
required to be ﬁismsad of by the Respondent Ne 2, The Rsspnmi:ﬂt No.3, while disposing
of the representation dated 24/04/20008, has aizo wilifully di sr:;g,m ded the dirgetion of the
How'ble Tribwmd in O.A No.113 of 2006 [erder duted 15™ May 2006] as because the
applicant’s representation hias been disposed of without any application of mind.  For his
willful conumissions and emissions, the Respoudent Na.3 is lisbis for action by the How ble
‘Tribunal under CA T(Contempt of Conrts)Rulss, 1992,

7. The specific facts that show that the trausker of the applicant iy totully against the
standing instructions have been given in Para-4.2.6 to Para-4.2.10; and the detailed groum‘i?
on which the order of transfer has been showm to be mala-fide are given in Para-5.1 to Para-
5.8 of the O.A. | |

8. The applicant, in this O.A, has prayzd for quashing the transfer order dated 17 Ap:

2006 [ANNEXURE-A/1} and has also praved the Hon'ble Tribunal to .dtl‘céxjil’ti

Respondents to issue the transfer of the efficial in due time [ie. ‘Dcccn’lbﬁr ”Otiééi'mmﬁd

,m..\

20071 in accordance with reievant departmental instiuctions. The applicant has also -'a*‘a
for appropriate action against the Respondant No.3 for his wilifil commnssmns and omxsm
as the How’ble Trikanal may deem proper. The circumstances of the case ai\so justify tfmtl
applicant is entitied to cost of litigation . '

& In ihe interim, the applicant has prayed the Bon'ble Tribunal m‘é’tﬁy.'ﬁ‘.;é ap‘émnz.
the transfor order dated 17" April 2006 [ANNEXVRE-A/L] and the order of the Respon:
No.3 dated 22™ May 2006 [ANNEXIURE-A#2Y, on the wpecific subnsdeion that in e

transfer order 15 not stayed then the QA will become infiuchious,

Signature of the counsel for the g
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL * § . ‘ "i
GUWAHATI BENCH § )
. ORIGINAL APPLICATION No; I*of 2006§ % cZ@
‘Smt Th Meena Devi, Aged about 36-years & R
W/o Shri L Priyokumar Singh,

Qtr No.2-Postal Colony,

Imphal HPO-Complex, ,

PO : Imphal HPO :
Distt: Imphal West State: Manipur

Presently working as: Postal Assistant (SBCO),
Imphal H.P.O - 795 001

- Versus -

1. Union of India
Through: - '
The Director General (Posts),
Dak Bhawan, Sansad Marg,
New Delhi - 110 001.

2. The Chief Post Master General,
North Eastern Postal Circle,
Shillong — 793 001.

3. Shri. Lalhluna,
Post Master General,
N.E-Region, Shillong — 793 001.

4, The Director Postal Services,
Manipur, Imphal — 795 001.

..... Respondents.

In the matter of:
Arbitrary and mala-fide transfer of the applicant

in_the middle of the academic session of her

children, in violation of standiﬁg instructions for
the rotational transfer of staff in the Department
of Posts. ‘

-AND-

In the matter of: -
Irregular disposal of applicant’s representation

dated 24-04-2006 by the Post Master General,
N.E-Region, Shillong in total disobedience of




g
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Hon’ble Tribunal’s order dated 15-05-2006 in
0.A No.113 of 2006.

- AND -

7% - Meona M

In the matter of:
Arbitrary disposal of applicant’s representation

v dated 24-04-2006, against the order of transfer
issued by the Post Master General, N.E-Region,
Shillong, by the same authority viz. The Post
Master General, N.E-Region, Shillong.

- AND -

In the matter of:

Arbitrary rejection of applicant’s representation
dated 24-04-2006 by the Post Master General,
N.E-Region, Shillong without applying his mind;
and in violation of the rule of law laid down by
the Hon’ble Supreme Court in “Director of
School Education, Madras Vs O.Karuppa
Thevan [1994 Supp.2) SCC 666]” and non-
application of mind by the authority concerned
while in total disobedience of Hon’ble Tribunal’s
order dated 15-05-2006 in O.A No.113 of 2006.

1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE:

The application is made against the arbitrary transfer of the applicaﬁt in
the middle of the academic session of hér children by the above
Respondent No.3 vide order No.Staff/584/SBCO/RT/2004 dated 17" April
2006, in violation of the rule of law laid down by the Hon’ble Supreme
Court in “Director of School Education, Madras Vs O.Karuppa Thevan [1994
Supp.(2) SCC 666]”, and the standing instructions for the rotational transfer
of staff in the Department of Posts; as well as, against the irregular and

arbitrary disposal of the applicant’s representation dated 24-04-2006
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cé.‘ .

addressed to the Chief Post Master General, N.E-Circle, Shillong [Viz. %

The Respondent No.2] by the Post Master General, N.E-Region, Shillong §

[Viz. The Respondent No.3] vide order No.Staff/584/SBCO/RT/2004§
dated 22" May 2006.

.

- ANNEXURE-A/1 is the TRUE- COPY of order
No.Staff/584/SBCO/RT/2004 dated 17™ April 2006. ‘

- AND -

- ANNEXURE-A/2 is the TRUE COPY of order
No.Staff/584/SBCO/RT/2004 dated 22" May 2006.

It is most respectfully submitted before the Hon’ble Tribunal that the
above Respondent No.3 has acted independeﬁtly, at his own individual
capacity, to dispose of and reject the applicant’s representation dated
24.04.2006, which was addressed to the Chief Post Master General, N.E-
Circle, Shillong [i.e. Respondent No.2] by undermining the authority of
the Hon’ble Tribunal’s order dated 15™ May 2006 in O.A No.113 of 2006.
Therefore, the said Respondent No.3 has been impleaded by name with his
ofﬁciél capapity, fof his commissions and omissions, as regards the
- implementation of the Hon’ble Tribunal’s order dated 1.'5th May 2006 in

0O.A.No.113 of 2006.

2. JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subject-matter of the application in which
the applicant wants redressal is within the jurisdiction of the Hon’ble

Tribunal.
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3. LIMITATION:

The applicant further declares that the application is within the limitation

Ph  Moena Ao

period prescribed in Section-21 of the Administrative Tribunals Act, 1985.

4. FACTS OF THE CASE:

-

4.1.  That, it is most respectfully submitted before the Hon’ble Tribunal
that the present applicant was the applicant of the O.A No.l 13‘of
2006; and the applicant had filed the said Original Application
No.113 of 2006 before the Hon’ble Tribunal for the same cause of
action. The Hon’ble Tribunal, while disposing of the said O.A
No.113 of 2006 at admission stage itself on 15% May 2006,
observed and directed that: -

The Supreme Court in the case of “Director of School
Education, Madras and Others Vs O. Karuppa Thevan and
another, reported in 1994 Supp.(2) SCC 666” held that
“transfer during the mid academic term — in the absence of
urgency such transfer restrained from being effected till the
end of that academic year”. Therefore, the Tribunal directs
the respondents to consi‘der the representation of the
applicant with due application of mind and pass appropriate
speaking order and communica;te the same to the bapplicant
within a time frame of one month from the date of receipt

of this order”.

Therefore, it is needless to say that the Respondents [especially the
Respondent No.2 to whom the applicant submitted her
representation dated 24-04-2006] were duty bound to consider the

fact of ‘transfer of the applicant in the middle of the academic



5 -
session of her children’ with due regard to the Hon’ble Supreme §
Court’s judgment in “Director of School Education, Madras Vs §

N

O.Karuppa Thevan [1994 Supp.(2) SCC 666]” . But, instead of N

consideriﬁg the representation of the applicant dated 24-04-2006
) by the Respondent No.2 viz: The Chief Post Master General,
N.E-Circle, Shillong, the representation dated 24-04-2006 has
been disposed of by a lower authority viz: The Post Master
General, N.E-Circle, Shillong with an ‘order of rejection of

* representation’, without any application of mind and without

any heed to the Hon’ble Apex Court’s observation in

“Director of School Education, Madras Vs O.Karuppa Thevan

[1994 Supp.(2) SCC 666]” . Thus, the direction of the Hon’ble
Tribunal in its order dated 15™ May 2QO6 in O.A No.113 of 2006
has been complied for the name-sake by the above Respondents as
because the order disposing the applicant’s representation dated
24-04-2006 has been passed by the same authority who issued the
order of transfer and not by the next higher authority to whom the
representation had been addressed. The applicant has, therefore,
filed the present O.A basically on the same facts and grounds on
whiqh the O.A No.113 of 2006 was filed before the Hon’ble

Tribunal.

- ANNEXURE-A/3 is the TRUE COPY of O.A No.113 of 2006.
- AND -
-  ANNEXURE-A/4 is the TRUE COPY of the order of the

Hon’ble Tribunal dated 15" May 2006 in O.A No.113 of 2006.
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42. That, for the ready reference of the Hon’ble Tribunal, the relevant‘%

facts, as submitted in Para-4.1 to R-4.10 of O.A No.113 of 2006

have been re-produced below for the kind perusal of the Hon’ble

- Tribunal: -

s

42.1. The applicant is a ‘Postal Assistant’ in the ‘Savings Bank Control

Organization’ in the Department of Posts; and the applicant is

presently working as Postal Assistant (SBCO) at Imphal Head Post

Office.

422. The applicant is a woman employee whose husband is also

employed as Postal Assistant(SBCO) at Imphal Head Post Office.

The applicant is also a mother of 3(Three) very small minor

children. The applicant’s first daughtér, aged about 5(Five) years,

is studying in Class-I in a local school at Imphal; and the

applicant’s son, aged about 4(Four) years, is studying in K.G-II in

a local school at Imphal. The second daughter of the applicant,

born on 27-09-2005, is only 7(Seven) months old; and the said

infant daughter is under the constant medical care, right from the

date of birth to till-date, due to various ailments.

It is also submitted that the.said 7(Seven) months old infant

daughter is a breast fed child.

ANNEXURE-A/S is the TRUE COPY of the School Reading
Certificate of the first daughter of the applicant [namely, Baby
Longjam Milina Devi], issued by the Principal of Modern
English High School, Keishampat, Imphal.

- AND -

%«M&é_m
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- ANNEXURE-A/6 is the TRUE COPY of the School Readingcg:
Certificate of the son of the applicant [namely, Master g
Longjam Nirish Singh], issued by the Principal of Modern§

~

English High School, Keishampat, Imphal. X
. - AND -

- ANNEXURE-A/7 is the TRUE COPY of the ‘Discharge
Certificate’ showing the birth particulars of the applicant’s
second daughter who born on 27-09-2005 at Raj Polyclinic,
North AOC, Imphal.

- AND -

- ANNEXURE-A/8(Colly) are the TRUE COPIES “of the
documents related to the continuous medical treatment of the
second daughter of the applicant from 01-10-2005 to 07-04-
2006.

4.2.3. The applicant has been serving as Postal Assistant (SBCO) in the
Department of Posts since 06.10.1993; and the applicant has been
rendering a highly devoted and most satisfactory service, _right
from the date of her entry in the Department. Due to her sincere
and devoted service, the applicant maintains a very good,
unblemished seﬁice record at her credit. The applicant, who is a
native of Imphal Town in Manipur State, was initially appointed as
Postal Assistant(SBCO) in the year 1993 and was posted at Imphal
HPO during the period from 06.10.1993 to Aug-1998. Thereafter,
the applicant was transferred and posted as Postal

- Assistant(SBCO) at Kohima HPO during the period from
August/1998 to April/2002. After completing the prescribed
tenure at Kohima HPO, the applicant has since been posted as

Postal Assistant (SBCO), Imphal HPO with effect from



424,

4.2.5.

4.2.6.

e\

8
04.04.2002; and the applicant is rendering a highly satisfactory

s
S
service in her present bosting at Imphal HPO. - §

The applicant most respectfully submits before the Hon’ble N
Tribunal that the applicant is very much willing to obey any order
of transfer issued by the competent authority provided that the

order transferring the applicant is issued before the

commencement of the academic session, in accordance with the

standing instructions on rotational transfer of staff in the

- Department of Posts, so that the education of her children are not

disturbed by her transfer.

The applicant also most humbly submits before the Hon’ble
Tribunal that the applicant is not averse to any transfer to any
station, provided the transfer order is issued in accordance with the
relevant standing instructions of ‘transfer of SBCO-staff in the

Department of Posts within the grouped HPOs located in a Region’

read-with Govt of India’s instructions regarding ‘posting of

husband and wife at the same station’. Because, the husband of
the applicant is also an employee of the Department of Posts,
presently working as Postal Assistant (SBCO) at Imphal HPO

along-with the applicant.

That the standing executive instructions on the Rotational Transfer
of staff in the Department of Posts, issued vide G.I., Dept of Posts.,

Lr No.141-4/97-SPB.II dated 19-02-1997, invariably state that: -
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“Transfers may not be effected save in exceptional
circumstances (which will include administrative necessity)
in the middle of the academic session”.

[Instruction No.10]

“Transfers will be effected sufficiently in advance of the
commencement of the academic year. Officials who are
due to complete their tenure by 30™ September in any year
should be transferred in the preceding April-June period or
the following December-January period depending upon

the academic session. Those who are completing the tenure

after the 30™ September should be considered in December

of the vear or in April-June of the following year depending

upon the starting date of the academic session.

[Instruction No. 11]

“As regards posting of working couples at the same station,
the same should be allowed if it is administratively
convenient.”

[Instruction No. 20]

The above executive instructions, although issued under the
caption, “Guidelines for Rotational Transfer in Department of Post
for 1997-98”, actually supplements the relevant transfer rulings in
the Chapter-II of P&T Manual Volume-IV, as expressly provided

in the Para-21 of the said instructions, which reads-

“The aforesaid instructions may please be read in
conjunction with the relevant rules contained in the
Chapter-II of P& T Manual Volume-IV.”

Therefore, it is very clear that, as per the existing departmental
instructions, the transfer of staff in the middle of the academic
session is expressly restricted; and, the transfer of officials, whose
children follow the Decembér-January academic session, will be

effected only in the following December-January period, after the

2% Meoeng Ao,
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completion of tenure comiputed on the basis of crucial date fixed as

3
‘the 30" September of the corresponding year’. §
N

In this instant case, it is well known to the Respondents that the
schools in Manipur State follow the ‘December-January academic
, session; and, the applicant will complete her tenure at Imphal on
the basis of crucial date taken as the 30™ September 2006.
Therefore, the transfer of the applicant can be ordered only in the
following December-January [ie.December-2006/January-2007].
Therefore, the transfer of the applicant, in the middle of the
academic session of her children, is not only unwarranted but

totally against the standing departmental instfuctions.

- ANNEXURE-A/9 is the Extract of G.L, Dept of Posts,

Letter No. 141-4/97-SPB.II dated 19-02-1997.

4.2.7. That the above facts submitted in Para-4.6 are fully confirmed by
the G.I., Dept of Posts, Letters No.141-1/99-SPB.II dated 23-03-
1999 and No. 141-35/2001-SPB.II dated 11-04-2001; and a simple
reading of the aforementioned letters/instructions will satisfy the
Hon’ble Tribunal that the ‘transfer policy instructions’ issued vide
ANNEXURE-A/9 are continuous and current, having application
in all the transfers issued in the Department of Posts since 19-02-
1997. Therefore, the extracts of the aforesaid letters have also
been submitted as ANNEXURE-A/10 & ANNEXURE-A/11 for -

the kind perusal of the Hon’ble Tribunal.

- ANNEXURE-A/10 is the Extract of G.I., Dept of Posts, Letter
- No. 141-1/99-SPB.II dated 23-03-1999.
- AND -

- ANNEXURE-A/11 is the Extract of G.I, Dept of Posts, Letter
No. 141-35/2001-SPB.II dated 11-04-2001.
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Itis submifted before the Hon’ble Tribunal that it has beén stated

Meena AQ@&‘

in Para-2 of ANNEXURE-A/10 that ‘there is no deviation in the
policy to be adopted for the rotational transfer’ in fhe subsequent X
financial year; and, it has been expressly stated in Para-4 of

ANNEXURE-A/11 that the ‘annual issue of rotational transfer

ouidelines is being discontinued in_view of the well-defined

principles of rotational transfers in this Department’. Therefore,

there is no doubt that the instructions issued vidle ANNEXURE-
A/9 are current and continuous as regards the rotational transfers

issued in the Department of Posts.

The applicant was, therefore, taken aback by the transfer order
dated 17/04/2006 [ANNEXURE-A/1], which transferred the
applicant from Imphal HPO to Iténagar HPO, in the middle of the

academic session of her children.

The applicant was also surprised on her untimely transfer vide
ANNEXURE-A/ 1, as because, in accordance with Instructions-9 to
11 of G.I, Dept of Posts, Letter No.141-4/97-SPB.II dated 19-02-
1997, the applicant is transferable only in the forthcoming.
‘December/2006-January/2007 period’ after the 30™ Sepfember‘
2006, since the children of the applicant are in the middle of the
current academic session which commenced in January-2006 and

will end in December-2006.

That, in addition, the husband of the applicant, who is also a Postal
Assistant(SBCO) in North Eastern Postal Circle is due to complete
his tenure in the next January/February-2007. Therefore, there is

no problem for the authorities concerned to transfer both the
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husband and wife [ie. The applicant and her husband] to a same
station in the ensuing December-2006/January-2007 so that the
applicant can lead a normal family life even after transfer; and her
children educatioﬁ will also not disturbed by the transfer. But, the
transfer order dated 17/04/2006 has been issued, not in accordance
with the standing instructions on the rotational transfer of staff in
the Department of Posts; and the transfers of officials therein have
been ordered only to serve the personal interest of a few selected

individuals.

That the applicant, soon after the receipt of the order of transfer
submitted a representation dated 24/04/2006 to the Respondent
No.2 [ie. The Chief Post Master General, N.E-Circle, Shillong], in
which the applicant had high-lighted her problems such as ‘her
transfer in the middle of academic session of her children’,
‘disruption of her family life due to non-transfer of husband and
wife together after completing the tenure’, etc; and requested the
authority concerned to keep in abeyance the transfer order till the
current academic session of her children are over. But, the said
representation of the applicant, dated 24/04/2006, was not attended
by the authority concerned for more than a fortnight and the
Respondents were preparing to relieve the applicant from the
present place of posting without disposing .of her representation
dated 24-04-2006 in an arbitrary manner. The applicant, therefore,
approached the Hon’ble Tribunal with O.A No.113 of 2006

[ANNEXURE-A/3] and the Hon’ble Tribunal was also kind

enough to issue the order dated 15" May 2006 [ANNEXURE-

A/4], directing the Respondents to consider the representation of

5
:
S
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speaking orders within a time frame of one month from the date of é

the applicant with due application of mind and pass appropriate

receipt of order. The said order of the Hon’ble Tribunal dated 15" X
May 2006 ih O.A No.113 of 2006 was transmitted to the
Respondents-2 & 3 by FAX on 15" May 2006 itself before 15:30
Hours [ie. 3.30 P.M], and was also served on the Respondent No.4
vide notice dated 15" May 2006. But, most unfortunately, the
applicant’s representation dated 4-04-2006 has since been disposed
~of by the Respondent No.3, vide order No.Staff/584/RT/SBCO
dated 22" May 2006 [ANNEXURE-A/2] in a most irregular and
highly arbitrary manner on a single ground that the applicant’s
tenure at Imphal has already been completed and many others have
applied for p.osting at Imphal. The afore-mentioned order of the
Respondent No.3, dated 22"d-May 2606 [ANNEXURE-A/2], has
been received by the applicant vide Respondenf No.4’s letter dated

22/05/2006.

- ANNEXURE-A/12 is the TRUE COPY of applicant’s
representation dated 24/04/2006 addressed to the Chief Post
Master General, N.E-Circle, SHillong [ie. Respondent No.2.].

- AND -

- ANNEXURE-A/13 is the TRUE COPY of ‘FAX
TRANSMISSION REPORT’ dated 15/05/2006 in proof of
transmission of Hon’ble Tribunal’s order dated 15/05/2006 in
0.A No.113 of 2006 to the office of the Respondent No.2 at
Shillong [Fax No.0364-2223034].

- AND -
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- ANNEXURE-A/14 is the TRUE COPY of notice dated 15"
May 2006 by which the order of the Hon’ble Tribunal dated
15™ May 2006 was served upon the Respondents at the office
of the Respondent No.4.

%rw&i

%

4.4. The applicant, therefore, has filed the present O.A before the

Hon’ble Tribunal for immediate redressal and justice.

5. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS:

5.1.. That in accordance with the order/direction of the Hon’ble
Tribunal d;':lt‘edvISth May 2006 in O.A No.l113 of 2006, the
Respondents should, consider the applicant’s representation dated
24-04-2006 with due application of mind and, pass appropriate
speaking order within_a time frame of one month from the date of
receipt of order. But, instead of passing a speaking order with due
application of mind by the Respondent No.2 [viz. the Chief Post
Master General, N.E-Circle, Shillong]; the representation of the
applicant dated 24-04-2006, against the transfer order dated 17"
April 2006 issued by the Respondent No.3 [Viz: The Post Master
General, N.E-Region, Shillong], has been disposed of by the -
Respondent No.3 himself in a most irregular and arbitrary manner.
Because, the applicant’s representation dated 24-04-2006
[ANNEXURE-A/12] was addressed fo the Chief Post Master
General, N.E-Circle, Shillong and hence, the Chief Post Master
General, N.E-Circle, Shillong or any other appropriate authority

can only pass appropriate orders. But, undermining the

directions given by the Hon’ble Tribunal in_the order dated

15" May 2006 in O.A No.113 of 2006, the Post Master General,




20

15

N.E-Region, Shillong, who irregularly issued the order of transfers %v

in violation of G.I, Dept of Posts., letter No.141-77/2000-SPB.II §

datgd 02-03-2000, has himself disposed of and rejected the §
applicant’s representation dated 24-04-2066 vide order dated 22"
‘May 2006 [ANNEXURE-A/Z]. In other words, the applicant’s
representation dated 24-04-2006 has been disposed of and rejected
- by the Post Master General, N.E-Region; Shillong, irregularly and
arbitrarily, vide order dated 22" May 2006 [ANNEXURE-A/2],
‘without any application of mind and without any regard to the rule
of law laid down by the Hon’ble Supreme Court in “Director of
School .Education, Madras Vs O.Karuppa Thevan [1994 Supp.(2)
SCC 666]”, while the Post Master General, N.E-Region, Shillong
neither has any authority nor has any locus-standi to dispose of the
representation of the applicant dated 24-04-2006. In his order
dated 22" May 2006, the Post Master General, N.E-Region,
Shillong has neither considered the fact that the applicant has been
transferred in the middle of the academic session of her children
nor has stated any urgency or exigency involved in the transfer of
the applicant in the middle of the academic session of her children.
The sole and only reason given by the Post Master General, N.E-
Region, Shillong is that the applicant has completed her tenure at
Imphal, and many others have requested for their posting at
Imphal. Thus,Ait is very clear that neither any urgency nor any
administrative exigency is involved in the transfer of the applicant
at the present point of time. It is, therefore, evident that the order
of transfer dated 17" April 2006 was issued only to accommodate

a particular individual who opted to be posted at Imphal; and to
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satisfy similar other individuals involved in the transfer order, at §
the cost of difficulty of the humblé applicant, whose children are in §
the middie of the current academic session. Therefore, it is very &
‘.clear that the order of transfer dated 17™ April 2006 is a mala-fide
exercise of poweré by the Respondent No.3, who without paying
any regard to the observation of the Hon’ble Tribunal~in order
dated 15" May 2006 [in O.A No.113 of 2006] has arbitrarily
rejected the applicant’s representation  dated - 24-04-2006
[addressed to the Respondent No.2] vide order dated 22" May

2006 [ANNEXURE-A/2].

Therefore, the order of transfer datf;d 17" April 2006 is required to
be quashed and set-aside in the interest of justice without any other
reservation. In addition, the omissions and commissions by the
above Respondent No.3, as regards the disposai and rejection of
the applicant’s representation dated 24-04-2006 addressed to the
Respondent No.2, are to be taken cognizance of by the Hon’ble

Tribunal, as the Hon’blé Tribunal may deem proper.

That, in accordance with G.I, Dept of Posts., letter No.141-
77/2000-SPB.II dated 02-03-2000, the transfer of SBCO-staff in
the Department of Posts should be made only within the HPOs
[Head Post Offices] grouped together within a Division or within a

Region. As per the said policy guidelines, transfer of SBCO-staff

outside the Region should be done only with the concurrence of

the Head of the Circle and on specific administrative grounds only.

But, in this instant case, the order of transfer dated 17™ April 2006

[ANNEXURE-A/1] has been issued by the Postmaster General,
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N.E-Region, Shillong, who is only a Regional Head; and the q

s
specific administrative reason which required the transfer of the g

officials outside the regions have not been shown in the transfer N

order. It may also kindly be seen that the present applicant has
been transferred to a far place [ie. Itanagar HPO], which is outside
the region of thé Postmaster General, N.E-Region, Shillong. This
clearly prers that the transfer order dated 17" April 2006
[ANNEXURE-A/1] is the outcome of colourful and malafide
exercise of power by the authorities conc¢rned to favour a few
officials for the reasons best known only to the authorities

concerned.

- ANNEXURE-A/15 is the Extract of G.L, Dept of Posts, Letter

No. 141-77/2000-SPB.II dated 02-03-2000.

It is submitted for the kind information of the Hon’ble Tribunal
that in the North Eastern Postal Circle, there are 2(Two) regions, as
stated below:

(i) The Region under the Chief Post Master General
comprising of the states of ‘Meghalaya’, ‘Arunachal

Pradesh’ and ‘Tripura’; and

(i)  The Region under the Post Master General, comprising

of the states of ‘Manipur’, ‘Nagaland’ and ‘Mizoram’,

Therefore. as per the departmental instructions in ANNEXURE-

A/15. the applicant can be transferred only within the ‘Postmaster

General’s Region’ which consists of ‘Manipur, Nagaland and

Mizoram’.
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Hence, the present transfer of the applicant, in the middle of the

academic session of her children, to a station outside the Region of

Moena Bev,

Postmaster General/Shillong is not only irregular, but a mala-fide ¢

7

exercise of power by the authorities concerned. The order of
transfer dated 17/04/2006, is therefore deserved to be quashed

without any reservation.

That, the official namely Miss. R.K.Sanjeeta Devi, Postal
Assistant(SBCO), Dharmanagar HPO who has been transferred
and posted as Postal Assistant(SBCO), Imphal HPO against the
present applicant, was recruited and appointed in the cadre of
Postal Assistant(SBCO) in the Department of Posts only in June-

July/2003; and hence, the said official has not yet completed her

fixed tenure of 4(Four) years at Dharmanagar HPO till-date or on

the crucial date of 30" September 2006 [as per instruction-9 of

ANNEXURE-A/9]. It is also reliably learnt that the said official,
who is also a native of Imphal Towﬁ has requested for her transfer
to Imphal; and only to accommodate the said official at Imphal, the
present applicant has been ordéred to be transferred out from
Imphal, in the middle of the academic session of her children.
Therefore, the present order of transfer [ie. ANNEXURE-A/1] is

issued certainly not in the interest of service, but purely to

favour a particular official, who could gain the favour of the

authorities concerned.
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Therefore, the order of transfer dated 17/04/2006 [ANNEXURE—;g
A/1] is deserved to quashed, without any reservation, to render %’
justice to the humble applicant. | -
X
That in an earlier transfer order issuéd in the last rotational
transfer, Smt. I Y. Devi, Postal Assistant(SBCO), Kohima HPO
was transferred and posted as Postal Assistant(SBCO), Aizawl
HPO vice Smti. Lianzuali Pautu, Postal Assistant(SBCO), Aizawl
HPO. But, both the officials requested for their retention at their
respective place of posting for 1(One) more year; and fheir request
was favourably considered by the competent authority.  So,
naturally after the completion of their permitted 1(One) year
retention at their respective place of postings, Smt. I. Y. Devi,
Postal Assistant(SBCO), Kohima HPO ought to have joined as
Postal Assistant(SBCO), Aizawl HPO vice Smti. Lianzuali Pautu,
Postal Assistant(SBCO), Aizawl HPO; and the said Smti. Lianzuali
Pautu, Postal Assistant(SBCO), Aizawl HPO ought to have joined
at Kohima HPO. But, in the present transfer order dated 17" April
2006 [ANNEXURE-A/1], Smt. L Y. Devi, Postal Assistant
(SBCO), Kohima HPO has been transferred and posted as Postal
Assistant(SBCO) at Imphal HPO vice Shri..I. N. Singh [SL.No. 1 of
the order] and Smiti. Lianzuali Pautu, Postal Assistant(SBCO),
Aizawal HPO has been transferred and posted as Postal Assistant
(SBCO), Dharmanagar HPO. Thus, it is evident that the order of
transfer dated 17" April 2006 [ANNEXURE-A/1] has. not been
issued on any service interest, but has bgen issued with the hidden

motive to favour few officials.
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That, it is also submitted to the kind notice of the Hon’ble Tribunal%
that in the transfer order dated 17" April 2006 [ANNEXURE-A/1], g
one Shri. Chandan Deb, Postal Assistant (SBCO) at ICO(SB)-CO &
{ie. Circle Office, Shillong] has been transferred gnd posted as
Postal Assistant(SBCO), Shillong GPO vice Smti..Dipika Dhar,

Postal Assistant(S]BCO), Shillong GPO; and the distance between

the Circle Office, Shillong and the Shillong GPO is hardly 1(One)
furlong. Similarly, one Smti. Rongjehgpuii, Postal
Assistant(SBCO), Tura HPO has been transferred and posted as
Postal Assistnat(SBCO), Aizawal HPO at her home state. So, it is
obvious that out of 9(Nine) ofﬁcials transferred vide order dated
17/04/2006 [ANNEXURE-A/1], 6(Six) officials have been
favoured with plum/convenient postings. Hence, it is abundantly
clear that the transfers of officials vide order dated 17/04/2006
[ANNEXURE-A/1] have been ordered only to serve the personal
needs of majority of individuals involved in the said transfer order

and certainly not in the interest of service.

Therefore, the order of transfer dated 17/04/2006 [ANNEXURE-
A/1] is deserved to be quashed to prevent colourable and mala-fide
exercise of power by the authorities concerned to harass innocent

employees such as the present applicant.

That in accordance with the standing executive instructions on the
Rotational Transfer of staff in the Depai'tment of Posts, issued vide
G.l, Dept of Posts., Lr No.141-4/97-SPB.II dated 19-02-1997

[ANNEXURE-A/9] and in accordance with G.I., Dept of Posts.,
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letter No.141-77/2000-SPB.II dated 02-03-2000 [ANNEXURE-, -
A/15), the applicant can be transferred only in the forth-coming
December-2006/January-2007; and the transfer of the applicant 3
can be made only to any of the Head Post Offices, amongst the§
grouped Head Post Offices, within the Region of the Postmaster
General that consists of the states 6f ‘Manipur, Nagaland and
Mizoraﬁl’. Therefore, on the basis facts already submitted in the
Para-4.6 to Para-4.10 above, the transfer of the applicant can be
ordered only in the forth-coming December-2006/January-2007,
after the completion of the current academic session of her

children.

Hence, the order of the transfer dated 17/04/2006 [ANNEXURE-'
A/1] is required to be quashed and set-aside to comply the
requirements of departmental instructions and render justice to the

humble applicant.

That the second daughter of the applicant is a breast-fed infant of
7(Seven) months old; and the applicant will not be able to look
after her child alone at the new station [Itanagar] if she is
compelled to obey the transfer order at this juncture. In addition,
the movement of the infant child along with the applicant to a new
station alone, when the said 07(Seven) months old infant child is
under the constant medical care during the past 7(Seven) months,
will also further deteriorate the health condition of the already
ailing infant child. Therefore, even on humanitarian grounds, the
transfer of the applicant is required to be stayed to save the life and

well-being of the 07(Seven) months old infant child.
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5.8. That, the Respondent No.2 viz: The Chief Post Master General,cs’
N.E-Circle, Shillong, who ought to have considered the §
representation of the applicant dated 24/04/2006, has intentionally§
failed to consider the representation. Further, by undermining the§

;uthority of the order of the Hon’ble Tribunal dated 15™ May 2006

in O.A No.113 of 2005, the Chief Post Master General, N.E-Circle,

Shillong also éllowed the Post Master General, N.E-Region,

Shillong to dispose of and reject the applicant’s representation

dated 24/04/2006 by any arbitrary and irregular order dated 22m

May 2006 [ANNEXURE-A/2], without any heed to the rule of law

laid down by the H‘on’ble Supreme Court in “Director of School

Education, Madras Vs O.Karuppa Thevan [1994 | Supp.(2) SCC

666]”. The attitude of the Respondents are very clear that they can

utilize the administrative powers in any manner which they wish,

without bothering the outcomes and repercussions and without any
regard to the principles bof natural justice, fairness in administrative
action and the rule of law laid down by the Hon’ble judicial forums
including the Hon’ble Apex Court of the land. It is therefore,
necessary that fhe Hon’ble Tribunal intervenes immediately both
for rendering justice to applicant as well as to prevent such misuse -
of powers by authorities by taking appropriate action aga.inst the
Respondent N0.3’ for his willful omissions and commissions, as the

Hon’ble Tribunal may deem proper.

6. DETAILS OF THE REMEDIES EXHAUSTED:
The applicant declares that the applicant has no statutory remedy to be -

availed from the departmental authorities of Postal Department. The
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6;—
applicant submitted a representation dated 24/04/2006 [ANNEXURE- 3

A/12] to the Chief Post Master General, N.E-Circle, Shillong [Respondent

Meenze

No2]. But, the said representation dated 24-04-2006, addressed to the

<

h

Respondent No.2 has since been disposed of and rejected, irregularly and
arbitrarfly, by the Respondent No.3 by the order dated 22™ May 2006

[ANNEXURE-A/2].

7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT:

The applicant further declares that he had -not previously filed any
application, writ petition or suit regarding the matter in respect of which
this application has been made, before any court or any other authority or
any other Bench of the Tribunal nor any such application, writ petition or

suit is pending before any of them.

8. RELIEF(S) SOUGHT:

In view of the facts and grounds submitted in Para-4 & S5above, the

applicant respectfully prays the Hon’ble Tribunal that:

(i) The transfer order issued vide Memo No.Staff/584/SBCO/RT/2004
~ dated 17" April 2006 [ANNEXURE-A/1] may be quashed; and

(ii) The above Respondents may be directed to issue ‘transfer orders’ in

accordance with the standing departmental instructions, so that the

applicant along-with her husband may be transferred together to
any station within the ‘Region of the Postmaster General’ in due

course;

(iii)  The Respondent No.3 viz: The Post Master General, N.E-Region,
Shillong may be called upon to explain as to why he should not be
dealt with under “Central Administrative Tribunal (Contempt of
Courts) Rules 1992” for his willful commissions and omissions in the
disposal and rejection of applicant’s representation dated 24-04-2006

addressed to the Respondént No.2; and upon receiving the
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Meena A2

explanation if any from the said Respondent No.2, take appropriate
action, as the Hon’ble Tribunal may deem proper under the

circumstances of the case so as to prevent such misuse of powers by ¢

7

the administrative authorities;

(iv)  The applicant may be allowed the cost of this application; and

(v)  The applicant may be allowed any other benefit(s), which the

Hon’ble Tribunal may deem proper to render justice.

9. INTEIM ORDER, IF ANY PRAYED FOR:

Pending final decision on the application, the applicant, most submissively

prays before the Hon’ble Tribunal that-

The operation of transfer order, vide Memo
No.Staff/584/SBCO/RT/2004 dated 17" April 2006
[ANNEXURE-A/1] and order No.Staff/584/SBCO/RT/
2004 dated 22'id May 2006 [ANNEXURE-A/2] may
kindly be stayed in the interest of justice. Otherwise,
the present application before the Hon’ble Tribual will

render as infructuous.

10. IN THE EVENT OF APPLICATION BEING SENT BY REGISTERED POST:

The applicaht declares that the application is filed through his advocate.

11. PARTICULARS OF BANK DRAFT/ POSTAL ORDER FILED IN RESPECT OF THE
APPLICATION FEE:

Indian Postal Order Number : 266 32\ S 3

Office of Issue | . Gee
Date of Issue i 27.50C-
Office of Payment

12. LIST OF ENCLOSURES:
1. Application accompanied by Index in Appendix-A
2. ANNEXURE-A/1 to ANNEXURE-A/I5.
3 Indian Postal Order for Rs.50/- for application fee.
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VERIFICATION

I, Smti Th. Meena Devi, W/o Shri L Priyokumar Singh, aged about 36
years, resident of Qtr No.2-Old Postal Colony, Behind Imphal HPO
Complex, PO: Imphal HPO, PS : Imphal West Distt: Imphal West, State:
Manipu{, do hereby verify that the contents of Paras 1 to 12 are true to my

personal knowledge and belief and that have not suppressed any material

facts.

Date: > Y 405

Place: Imphal

To

The Registrar,
Central Administrative Tribunal,

Rajgarh Road, Guwahati —781 005.

Th. Meena dov |
Signature of the applicant
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of the applicat dated 24/04/**056

REENE SN
ms‘ra\so becn

' B Lxloprcsmlmmn

mmmmmng an indifferent ulmudc
h :
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S DETAILS OF TIHE REMEDIES ¥NHAUSTED: &/

, The aonlie T , , ,
¢ applicont declares that the applicant has ne statutory remedy to be

!
.

/
availed from the departmental awthoritics of Postal Department. | Tl ‘
: e
applicant, however, has already submitted a xq)msz,utxnm;lk ‘dtﬁod‘ o
RN ',:.‘“’i““‘,‘“ .
.. 24/04/2006 to the Chief Post Muster General, NE—Cuclo:‘?b;:\l'l:x\\;‘\“.’:“'"‘-h )
\ . iR . Wy
! ' »1'3" (DEFPRURTERR) JM
[Rnrpondenl No2]. The Respondent No.2 has not passed uny c;rzier(on‘th’::\?‘v)‘
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| . - ANNEXURE-A/10 is thc copy of Applicant’s rcprcsc;ntau.:on i -
dated 24/04/2006. e *?“?,‘ "“w.w-wwu
| C Ry ;-\ '
\ . ot i) ’:\. ;‘ ‘r\"‘\‘ize‘}ﬂn
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o i _\‘
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I, Smt Th. Meena Dwx«i‘\va oa‘shn I, Pu) kumm Singh, aged about 36

years, resident of Qir No.2-Old Postal (olony, Behind Imphal HPO -~ .l L
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rigenal Application No. 1 13 o 2000

™ SN .. . - - . .
Dare of Order : This the 1oth cay of May 2000 L
\7 . we o w1 v ~ . . . ' .
The Hon'ble bt K.V, Sachidanandan, Vice-Chairman,
Oy r A T n © gt 4 .o B R
Sear. Th Meena Devi, Aged about 20 vears,
W/ o Shui L. Priye:aunar Singh- :
Qtr. Mo, 2= Postal Colony, ‘
Imphal HPO = Coraplex,
p.O), = Imphal HPQ
.
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o Walite, Mr. .. Telukdar. g
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1. Union ol hixd:a
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Dak Doawod, Sansad Mard,
New Dalhi - 110 QQ1.
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Suilieng - 745 001,

5 e Post Masie! Generil
Moy Dastern Bostal Cirele

Shillong ~ 793 001.

"4, The Dipector Postal Services,

-Mampur,imphalﬂ793 001. o S
‘ " .. Respondents..

M. M.U. Aluned. Addl C.G.8.C.
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K.V. SACHIDANANDAN, (V.C)
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and \vmxmg as Pozaml Asmsmm ar Impmﬂ Ilcad Poat Oﬂxce m

Imphal Mnm sur State). T
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= wmkmg as Posml Assnmnt at Imphal Head Post thcc. In thcA
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2005 {A\WL,{U;\E Al may be quabned
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stas ~ding uu\mt nent  instr uctions, SO that ;

\ 1h<* application along with her husband may

e g asterred together w Ay st ation within
e Repton oi Gy Postnasuer Cyeneral i due
COLTRE! .
av He atowed the Cost of this

r=s

Gi e annheant
apphcauon; and
SN c—‘*w nay 3‘\' allowea any other

Cas &

vy The am
Tenehd (\c}, wiiell the ron'ble Tribunal may

deem DIOHET 10 rendar justice.”
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VMiedical Laboratory

\igl £ ) RIMS GATE, LAMPHEL, IMPHAL 795 004
2] Reged, No, MNHCR/NO/34/CLI2000

_O/ avonall Sundays & [Holidays g[l‘ E \
. I SEQLL
Telephone : 2410664 b

Reference : 06/07-10-05
"Name Baby of Meena
- Sex/Age F/11 days Address: py
Referred by : '
’ e DV, TRECL LY
BIOCHEMICAL EXANMINATION REFPORT
. Test(s) Done: Scrum - Dilirubin
o TEST RESULT  UNIT . METHOD  NORMAL RANGE ..
- Bl. Sugar-Fasling mgldl GOD/POD 60 -105 -
- 2hrs. P.P. . ‘ mgq/cl GOD/POD up to.140
o -~ Random : mg/ch GOD/POD 45 — 130
~+ .Serum Urea : . mgidi DAM 15— 40
S. Crealinine : - mgidl Alk. Picrale 05-15
8. Sodium mEg/l Flame Photomelry 135 - 147
8. Potassium mkq/l Flame Pholometry . 38-50 -
" 8. Uric Acid 0 mg/ll PTAIPAP M:2.5-7.0, F:1.5-6.0
S. GOT (AST) ‘ . Kinalic 5~ 40
S. GPT (ALT) 1n. Kinatic 5-35
5. Alk. Phosphatase : UL Kinatic 110 =310
S S. Bilirubin = Total :  16.1 mg/di Mod.Jendrassic-Grof 03-1.0
. - Conjugaiod : o 6.5 " mafdi Mod.Jendrassic-Grof up 10 0.3
_ 8. Prolein = Tolal : G/l Biurel 6~8
‘ - Albumin Gl BCG dye binding 37 ~563
, ~ Glubulin G/l Indirect 2.3-30
8. Cholesterol » mg/di Wybenga & Pileqai 150 - 250
s, Triglyceride migldl GOP 36 - 200.
S. HDL- Cholca\om\ mgfdt T wybenga & Pileggt M: 35-65, Fi45-75
S.LDL mgldl indirect up lo 150
S. Calcium mgldl c.PC. 9-11 -
: S. CPK 1. Kinclic o
'S, CK (MB) UL Kinetic CupTo 24
S. LDH Uil Kinelic |
S. Phosphorus mg/dl Mod. Melol 25-95 s
S. Amylase : Uil Kinelic upto |
S. Acid Phosphatase: KAU King's - 1-~5
//./.?
Docﬁr/;s Signature o
Note : Plcasereler striclly 1o the notmal tinges uwven above, as the nonmal values may be slightly variable wilh

dilterent methods and kits used.

AT b | |
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: Wlh(ur"' SO0 aan o B0 |')'|:1l .‘{ gy R C JL-' N HIL ‘
" Opior’on all Sundiays & Voliduy A l’\ Miedicai Laboratory
-, o ;r? ﬂ . i
alophona @ 24 10604 ‘ \,FA g S| HIMEGATE TAMPLIEL, IMPHAL 7956 004
Do e b RO Mo, MINTICRINOADAICLIZ2000
“Reference 04 /09~10-05 | D
Name Baby of Meena |
| Sex/Age ¥/13 days Addross: Paed. ward . ST : VRS
Rolarcod by : | R

BIOCHEMIGRL EXANINATION REPORT === '

Tesi(s) Done : Serum = BLllrubin ' ' ~ A
TEST rEsuLy WINTE! CMETHOD NORMAL RANGE o
BI. Sugar-Fasting mall GONIOD 60 ~105 ‘
. i e tengad oo Cup o 140
w+ R Tl RTRIRFRIWIR Al - (U0
< Beruni Uroa Al HAM 5o 40
S Gronthdoo . thghll A Pricradao (b~ L
8. Sodium ik qfl oo D halomatly 198 - 147
S. Polassium mt Al I kwae Pholamety J.4--00
. S. Uric Acid /i IVEAIAR M2.4-7.0, I 1.5-G.0 '
8. GOT (AST) i SQnlic 5 - 40
8. QP (ALT) I I<inetic 6306
S, Alk, Phosphatasa s IV NI 110 - 310 i
8, Dithrabin = Tatal 14.4 g/l Mo dondiaasle-Chrof 0.3 ~1.0 .
~ Conjugatad 06 mghdl Mo Jandiassate-Grol up to 0.3
S. Protoin - =Toll Gl e G-8
- Albumidn Gl DCO dye binding 3.7 =063
- Glubulin Gl ol 24-3.0 -
S. Cholasleral mg/di wybenga & Pileqgi 150 ~ 250
- 8, Triglycaridu el GOl 30- - ?.OQ f
o, HOL < Cholontorol /el Wb & g M. Gh :/I!p-l'!» .
' U, LL : g/l it up to 100
S, Coleliom T e, 01
5, CPK LI Kinedic s ;
8, CIC(MEY i Pl b o
4, LD RA aineetis, )
4. Phosphorus nu_,|l«_|l Maod, Melal 25.-6 {
S, Anmylaso : LIl [ERTRTRIEI up lo )
5. Acld Phosphatasa: ICAL fCin's 10
o .—“’
Do;&'fggignnturo )
Note : Pieascerefer shictly to lhu—n;;:;ul panges qven above, as notmal values may be stighily vaiable with
ditferent methods snd kits el
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. Wiater @ 6.30 a.m. to 6,30 p.m.

" . .

Working Hours : ' y \
+ Symmer : 6-30 a.m. to 6.00 p.m. @E EK& )
Medical Laboratory

RIMS GATE, LAMPHEL, IMPHAL 795 004
Regd. No. MNHCR/NO/034/CL/2000

_ Open on all Sundays & Molidays
Telephone : 2410664

Reference @ 07/11-10-05
Name . Baby of Meena

Sex/Age ' : F/15 days Address: Paed Ward
Referred by :

i s A

e SHEMICAL EXAMIN
Test(s) Done : Serum - Bilirubin

TEST RESULT  UNIT METHOD NORMAL RANGE
Bl. Sugar-Fasting mg/d! GOD/POD 60 ~105
- 2hrs. P.P. ¢ _ mg/di GQD/POD up to 140
— Random " mg/dl 4 GODIPOD . 45 - 130
Serum Urea : mg/di DAM 15— 40
S, Creatinine : "~ mgldl . Alk. Picrate - 05-15
S. Sodium : mEqg/l Flame Photometry. 135 -147
S. Potassium : mEg/L Flame Photometry . 38-50
S. Uric Acid : mg/dl PTA/PAP M:2.5-7.0, F1 .5-6.0
'8.GOT (AST), : UL ~ Kinetic 5~ 40
5. GPT (ALT) : UL Kinetic 5-35
S. Alk. Phosphatase: UL Kinetic 110 -310
s. Bilirubin  — Total @ 9 3 mg/dt Mod.Jendrasslc-Grof 0.3~10
_ Conjugated : 0.9 mg/dl Mod.Jendrassic-Grof upto 0.3
S. Protein — Total : ‘ Gldl Biuret 6-8
— Albumin ! Gldl BCG dye binding 37-53
— Glubulin - Gldi Indirect 23-35
. S, Cholesterol L mg/dl Wybenga & Pileggl 150 - 250
s, Trigyceride mg/dl GOP 36 - 200
s. HDL- Cholesterol: mgldi Wybenga & Pileggi M:35-65. F:45-75
s. LDL : mg/di indirect , ' up to 150
S, Calcium ' : : mg/dl cprC. ‘ 9-1
S.CPK ' : UL Kinetic
S. CK (MB) : UL Kinetic up to 24
S. LDH : . UL Kinetic '
S. Phosphorus ! mg/dl Mod. Metol . 25-5
“g. Amylase : , Uldl  Kinetic | . up to
S. Acid Phosphatase. KAU King's 1-5
Do s Signature

Note : Please cefer strictly (0 the noimal ranges given above, as the normal values may pe stightly variable with

different methods and kits used.
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S Gl Dept, o oty L, N, (.|1.A.|/w.-".\'~{q{, Adated 1921997 "
Guldelines tor Rotutionnd tinnsfep In Department or Post for 199798
w0 VA relerence sy tHed w this office Jeger No: 14 E3706-5112)) dated

009 100 et , \ i )
2021996 Laying down (he Puidelines [y Totwlond ety for the year

9960710 i, been dechded (g (e

the year (99794, TR S s
. Lo ATESub-Postimanter g ol sdnple taded post ol fiees st bes shitted on
Lompletion of hels @inne pasitively even i it juvolvey tmaving out of
statlon ol their present postings, "Mose campleting tenate by 30.9-1997
.\'h((ml(l be considered tar Ganglir. oo ' ,
[T PO I PRI L TR L - . ,

! ar Ao Sl Divisiooal Tispectin wd ANO echape of waly divisiony
h‘u‘lllulllu;v,:.‘tlul'ln:«'l\mlnlm]mu:x I the BNES o will Jbe frented at par wm.x
stpie-hauded  Sub-Postmange; s i thoge,. e Ly f SIS
JO-9<1997 shionld ba conghlered fog ll.'n::.lm( z “””).MHIL ke tenme h;/
Ity vty . o e !

Yoo OMeida and olfiveas Ll n other citepattes should  Le
thanstenied o cotpletlon of deir Preseribed post-tenure within the sao
statlons o+ the exten passible. Where it v not passble o da so withou
shitthng some of them fowtsida thed presentestationg, thowe who i
caapleted thelr temme an 30 Ye gy, ey he posted ontside their present
stddong, o IR PR

‘

1
. [ g
. { .
s hag been secn that in sume places ulticials belonping o ditterent

cidies nre waiting, sinee g (o their posting o pactieular stidions and it

“las notbeen passiblo o coneede thelr request fur ope teason op (he other, in

urder o acconnodate Jong, pending tequest - for. posting. to sueh sttions
().(_'ﬁci:’t]:;“,\\‘h(l'h:‘l\'lc"(lu‘- longest stay at the stadoi'Concerned, Such ransters

in 'rc:;pcul ol non-pazetted ollicials may, lmwcvcr,‘fi»c‘Iu-pl to the wigima

sund should be ordered oulywithe the wpproval.of e Repional PAIG or the

ChiehPMG as the enso way bee o W e e g o
YL X :\.' L A . [ R

! . ‘31 Whenever "nny Lollicinl/atlicer s "sent’ out' o a atatlon o
admniseative; prounds or' due (o tatian, be' will be fosne e el on the
1 . A . N LR N AT '

srilert ' ststay sl the slation .
‘L',_III‘(‘(I..} o ol hf'u}':t‘-”(‘ Gy at the siation, 0 SNRTI S

e o, SICO :‘.'uH' constitutens Chele endio, e order, however, to minln.ﬂ'/.«:
theleducdship, tele sotdonad teansfern maybe contined ag L as possible

within the same™division or (o the neiphbouring, divisions subject (o the
eaceptions as o Parn, 4 above, .
\ . \
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‘ ' : . 7. "Phe station fenure for pazetted offieers is normally four )"cﬂrs "\"\;hlchwf}? e
H o iy L estended up o sda veats i badividuad canes in the \‘\‘\'”\2'i|liCI‘d§l‘.l?}": b

-

Phe powers o eatending the shation tenuie heyond 4 yeas n venpeet ol

PRI .-

pazeticd oftiecrs will be eacicized by the Dhiectornie, nopia e S il
. ' VL . N S N AT g
i %, Cozeticd otlicers and o pvatied wupLEviEury HHIL nuuh'n:i kbl'(’s;;f.i
l‘l’().q, M, ele., shiould not be ransierred exeept in :nlmhﬂ:m'ulivd.lrxlércsl‘- e ht,
from a post unless they hiave corpleted at least one year in th:\l-‘pos\.‘(Ixx.‘."i‘"‘}:}"}.r"‘%i}:‘;
other. words, the period ol oneyear ahall continue o be (aken nd (o SEEN -
minhinn required period for olficerafatticials seeking such lr:umfcrs.‘Lc:wc"ﬁ{-;’ A
of any kind cxceeding, 15 days will not Le counted while computing' thist AN
' period. v co ! : ' Wy
Y

] S
) . (TR ITTRRAL T R .z'JJh"vi“.f_‘,:'tﬁ,f;;'.. e ¥

L Co e e PR R ~1lk.1'?}:"§"g’?;‘?5§’i'-'
9, e cracial date o computing the completlon or otherwlse of et 5,3 o agd MU

~genure will be 3ot ot Septemberss T " RRUSEUR DT A
. . T

Sy

‘ _ 10, Tranaliers may not be elteeted mnve inoesue wlonnl u\ri.‘m\'u':\um;(m's ’: '..
(which will hnelinde aduinlstddves neceasity) in the middic of the, pcndeile’ L i
ver b ) Yo .

s
seasion, w0 ‘
] ) " . o A . [T NI ]

Cpn. CPransfers will o be effected  sufficiently in o advances of the
comneneenent of the academie year), Officials who are duc 1o complele
(el e by AOh September oy yess ot be tranefened T the
! Ceceding Apail June period or the follawing l.)cc(:mlu.'.r-Jnmui_['y“pm*lnd e

depending, upon the acadenic session, Those who are completing the eaure Ty
. after the 30t September shoukd e conaidered in December ol the yent ot In -
Al June ol the followingy yeiwr depending upon the starting date ol e
: pendemle sessbon, / i

et

: .
- ' 12, Extension ol posteanic for all non-gazetied staff may be _:ﬂlmvccl ‘
: ' in deserving, eases fora petind of aix months by the Repional PMsG and 1o Sl
: et g [T TS . , AR
' | pazetied ol gt e 51 deved by the Head of the Cliele , . R

IR T LS B i

- e
-

! ' Ly, Those due o pethie by Vst M:\‘u-h, poug, should not b shitted
' ' S tt

’ Cundess thee ape very apecial veon

e
. . . - ; ;' R “a .." B it
e s . PR R TN 7
P Y I £

. ‘ 1, o x’;‘:qmal of Chrele endien where e sfpostings e done by the
l Lo v Replonnd Patacd, el PRIsCi st cusuns il realiobuenid hx‘llu}' rmh!
{ cadien 1o various Repions e natized conveyed o the i(n_:;;,ufm\l l{\‘l:&b
P Mareh, 1997, 80 that while considering rotational
m Lo take the suane into aceount, e TR

e

st

ey

N, St iy

B te c s
ey ..
i an e Ty T

concerned by .
(ransler orders it is possible for the

cmrpna.

. ! Coh. dn theoease of  oflices an drp\u:ninu'ln n\llnzlr I\Z(l‘i(l)il‘;l‘l‘l‘::é
) : A : ’ Dcp;ulmcm:; at the sne statlon, tenmne \'.'lll,\rs:.t.ump\;.lk\ul( ?1‘\4/'2)6 Sl’i}.u
! . : C with instructions cantatued in Divectorate Order Nu. 21 .

Sdated d- 4 9,

al al ervles iy b vrdered with s f\\lpuwu\

Ao e intene
th e Al within the purview

of the vompeteit authionity even thouph they do not {

ol the above puidelinet,

m--—amgm—a-———ma.-u......u.___.....w»:,,_-_ T
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gt di\'i::iqﬂ(pllic(;(li(*;',inn shondid be keptin view

;o UL AWhile ondedime tanetens, aditbratiye needs al s panlieadae

AT BT TR P

o gy A faeas possible, eftorts shovdd be ande o wilize e eapertise of

compuier Cained personnel by toewsterting o them o - post ollices
eopppedaswth NTPCN wed other weehinoboplond nids, 1 compates -iadned
afffetnl " amnot B soetdiated " Dy wnedbier alticlad o shiadbe B, 0o
eaception from rotdionsd tugiters nay be piven by e concerned Repional
lfx'\"ll(}/(l‘l\.ilcl' l"M(;‘." . e ',"" : ol ‘

Vore

1 . 1 N B .
oD Retrmnefer ol s aoldbicial/otieer (o ghie station brom which he was
franslerred should sot e nonally considered Tor apedod of two yems, i
ofher words, an olficedottivial should spend aminimum of two years af the
stadion o which be is teansterred betore he can be consdderad elipgible Toc
transler, Two year beals i, however; ooty aomininmm condition and 6 will
not entide e elticed/ofbeinl o0 elabme actianster o the old dation in
preference 1 athers who have speat tong periods outslde, Retianster alier a
break of two years iy be considerad on adiministrative as well as on
compassionate prounds. I sueh cases, on retransler, an officer/official will
Ccount his tenure at e old station afvesh for the purpose of further rolational
transler, Retransfer hefore completion ol two years may be considered only
in-extreme.public interest or on an extreme compassionale provnds in
exceptional ensen with the appraval ol the Heads of the Cn_u:h:. H'u'u,:(uu::.l
for, veprantfor will bie cansldered \t.'ililn 1especl tn nivy ollicer/atticial who
daes nag Joli e shions weedpeed o b, Lo o b
AU YA Yopards  postioge ol working conples at the o

s sbidion, e
sane should be stowed 1030 0 adhministotively convenent, )

.

21, The aforesaid inetaes iy plegeas be read Incunjunction with

e telovint toles contained i the Clapter TEab 8 &) Manud Volane TV,
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‘ S Gl Dt of Posts, Cir L

Smene s h e Neewsiosaeme b
—

Voo B 19-Siu, 11 diteid 2331099 e
Depastiment of Pogy
e the yeme 19992000 . L
o Pamcdivected o invige o retticnee o the D.O. letier No, -4 FC e
(Post), dated 3-9-1093 from Juing Searetiny & Financial Adviser, Depiiment v Co
of PPosts, New I2elhi, repatding the COQRIMY mcannes i e mlﬂj!l\‘\l {0 S0 "

Rottion:d s fee Iy (e 8= Loliey paidelings for

contain the expenditure,

- . Thaugh there is no deviation i the policy o be adopted for the .

: L rotational transters for the Financial Year 1999-2000 compared v the pulicy _ oo
T ’ puidelines dusucd  under this  ollice letier N, P8-S D, daterd .

23-240993, i onder o ey expenditine onotational wanslors especially in o
the context ol tie need for cllceting ceonomy, it has been decided W restrict ’
tianslees o the Litest mininum during the year 1999.2000). However,
will be o har to translening officials
from one oitice (o another in the s
involved, Also there will be no bar
including  yazetted cadies, (tam on
reasons snd incthe interest ol service,

there
all cadies matuding paretied cadres, ’
s staiion where na LA, expenditire is c
o tansfening ofticials i all cadies ST
¢ place to another on Sdministotive

. 3o viespect of ofticials manming single handed Post Olfices alsa, the
exinting policy of 1otational tanster showld be implemented, Wking every care
. to Keep the resultant expenditure 1o the minimun, '

- . B do Heads of Cieles/Repionl Otlices, ele,, g

. . ) . - i ’
tequested o wlie ' .
: intedinte action in the matier accandingly,

5. Reweipt of ihis lewter gy please be acknowledyped, : -

B



- '-'22A - N YW piOdL;C’.S and services are being introduced by the Depm\mem from\ ‘
' scrwces “He ads of Circle should build up & poos of trained Officials to, handle "l

o aramod to h"'ndle nowly introduced rroduc,ts and soervicos will nol bo Uansforrod ‘

3- inres poctof Senior Group 'A Officars, officers who havo put in four Y(‘Olo N

Cofservice ina pamcuiar postor atap: wlicutar stidion may be e 1wiably rolated,

: shouid be linked with their performance and requlremonts of the posts tobe ﬁlled :

...up.'

“
b P

T A W= /n

- EXTRACT OF G.L. DEPTT. OF POSTS, “"“\R

: CIRCULAR
- LETTER NO. 141-35/200 1511310 DFD). 11/04/2001

G.L, DERTT, OF POXRTS, CIRL TR NO, 141.356/2001-50B-1)
oo disfed 11-4-200)

Rotation Transfer Policy guidetines for the Yoar 2001-2002

) am directod to svito reforencas to the guidotings tor catationnl transfars
Ao tho Yoar 2000-2001 insued undor this Qlice lotlor No, 14 1-6/2200-¢ 512431, dmod"

2«\»4 2000 (SL.No. 290 of Swamy's Annual 2000). There is no deviation in the

polacy to bo ,ncmploc} for rolational transfer for the Year 2001 -2002. All tho‘ :-

omp)oyom complotmg post icmurc may be rom!od subjoct to fo!lowmg broad
punuplod ol’xolahonm! translers. el

(i) Matching of human resource with requirements of posts and placmg
‘ .'_“_ofnmals in tho choice stations may be considerad in tho ovcralh
com it of cxdm.msimuve u,omremcnu and austerily moasures. - ’

_f'(ii)_.. . ,lntc,r -station transfers should be restricted to minimum in view of
‘ theausterity measures. - e

' 'v;'._-'(iii) - Extension of tenure by one yaur except in the caso of single handod -
) U Sub-Postmastors may be y considered by the tead of Circle, Thé
employees retiring wilhin cne year may be considered for re‘enhon v
in respect of Group ‘A’ Ofiicers, proposcu of oxtcnswn may be

ro{errc‘c; by Head of Circle to ihc Diractorate.

.

hmo t') tnnr\ O\flmais are being specificaily trnmt,d to handle these products and

“these newly mtroduvcd prosucts and services. However, officials c,spe(na\ly

“on comp!et\on of the'r tenure unless uamed subsmutes are availabie (or rcp\acmg

them

@s ecnally if the po\,i occupied by them is sensitive in nature. . Their transiers

Skt

4. .In view of the wel l defined principles of rol ational transfers in this
- Department nnd o)) ovision of ienures and other administrative instructions, annual -
“issue of rotahona! iransfer guidelines is Peing discontinued. Changes in the"_

. ox.stmg po\mcq will be communicated whenever necessary. ‘ o L

~

5. Heads of Circles are requesied 0 take immediate aclion for issuing orders o
for rotational transfers.

6. Receipt of this {otter may kindly be acki "'\ rdqed.

et
S
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The Chial Post fantor Ganaial,

M.2. Clurchoe shidllong.

(Through Supdis of Post Offlces, imphal)

et N TR :
suhject - Hm&uﬁﬁﬁhfortkoﬁﬁ&ﬂQw£h0 order of d
tronnforx toilﬁnn303?§0ﬂtill completion - T {

o ationnl segsion of my

of curxaent 208 LW
to April, 07,
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2006, ot ‘Gnidlong.

Nefforenca 1 C. Q.
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Dated: 24-04-2006, L

_Advance\doby 10 t=

] o

Hence, wi th the atove genuine facts and circumstances

I request your honour to kindly bestow your good wishes and . |.

ance,
cause to’ ‘keep the order of transferntill ks 3Eub>20074$hen

the Education carrier of my Childrén@ﬁfkg%ZVéx'znd ﬁy small - [

infant baby will also get recovery from her illness, At the;ﬁﬁix_g

time of ny transfer 1t may kindly be considered to transfer B

my husband to a same station simultaneously SO that the pro-«'ff“
' per care: of my children are not disturbed ‘&4

oxdex of transfer from circle Office.'

Yours faithfully,

.. Pezma. dovi

( Th, Meena Devi ).
P.A./SBCO,Imphal,

30

The Chief Post Master,General '
N4, E, Circle, shillong for his: kind
information and immediate intervention as

"t rayed for,
\\34/i.o I.C.0, (s.B) 0/0 c,P, M 5.

hillong for information and similar action.

'.f .

;d%‘. - | QﬁthﬁﬂE&ﬁrw‘

~ ( Th. Meena Devi )
P, A./SBCO Imphal.

J E ;

TR e cad

5o

An immediate favourable action in the matter 1s soliciated ‘

‘ S

tO 8V01d my menta]_ anxiety WhiCh I am facing an Ieceipt of above e

gersdoi o SR

3

K
%,
W
7
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COMMUNICATION  REPORT
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A DATE/TIVE : 2008 MAY/1S 16118 MEME + FEMGUIN P C O GHY 7
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Imphal,
15" May 2006, -
To |

1

1. The Chief Post Master General, o
N E-Circle, Shilong — 793 001. | e
‘ | Thro® the Director Postal Services, Manipur] b
U The Director Postal Services, t*" |
_ ~ Manipur, Imphal — 795 001.
. : ) ¢ . ‘;..;\i-;;
\\/ The Deputy Supdt of Post Offices, o
. Manipur Division, Imphal —795 001. ¥
- Subi- Service of Hon'ble CAT/Guwahati Bench order dated 15" May 2006 noA
No.118 0f 2006 for timely compliance. e e i
Notice intimating the stay of transfer of Smti. Th. Meena Devi, PA(SBCO),' L
‘ Imphal HPO to Itanagar HPO by the Hon’ble CAT/Guwszhati Bench vide order .
A dated 15% May 2005 in O.A No:118 of 2006; , R

. Refi- C.O/Shillong Memo No.Stafly/584/SBCO/RT/2004 dated 17* April 2006.
- Respected Sir,

. dated 15 May 2005 in 0.A No.118 of 2006, which is self explanatory.

A The order of the Hom'ble CAT/Guwehall Rench may kindly be complied with, -
faiting which I shall have no alternative but to initiate appropriate legal action. '
3. Since iy tramsfer to Itanegar, 48 order in C.OfShillong Memo -

Y am submiting herewith a certified copy of Hon’ble CAT/Guwszhati Bench order L

| No.Staff/584/SBCO/RT/2004 dated 17" April 2006 has already been stayed by the .. . -7

. s - e A e w3 T .
eage o T ¥ . L. R eh A
- e [ . - L. e

. . e s
D AT AV
T

© Hon’ble CAT/Guwshati Bench in the attached order dated 15 May 200§ m O..A No.118 .~
: of 2006, I may be llowed to continue as P.A(SBCO}, Tmphal HPO in the interest of - [ .
© justice. | !
A():}"} \ -  Yourstrly,
09\:{ ' , % . W;/ frw -
ﬁ}' - (Th Mef}:na evi)
LS| ok Postal Assistant(SBCO),
N lmphal P.0-795001.
’E‘éﬁnciz Hon’ble CAT/Guwshali Bench i
Order dated 15 May 2006 in O.A No.118 of 2006.



.h EXTRACT O G.LDEPTTT OF POSTS, CIRCULAR

_ thc officials for transter from submb M Areas

Amexﬁ’u—A/ 16

LETTTRNO, 141-77/2000-5P8-11 DD, 0)/0 32000

CDERTT OV POQSTS, NO. 14177720005 l’ll H, DATED 2-3-2000

Rotational Transfers guidelines of SBCO staff in the Departiment of Posts,

[t dliractod torefanto Uuas Departiment's leltar ol even number, dated

30-3-1999 on (ho awovae subjech Hhas now been decided that 2-3 HPOs as.

transferred to such group of 1P Os alter they complete their prescribed tenure.

The HMPOs grouped together as above on the principle of contiguily should be

as far as possible within a Division and it nol within the Region.

Llowavor, ng anvisagad in this Departiiant's ordors, dntad 30-3«1099, - {
zsiny lransferbutsia.\e a Region should be done only with the concurrence of -
the Head of the Circio and on spacific mlminmlrntivo grounds only. 1t should

also l‘)o ansurad that while considaring tho rotational i misfors of SBCO slalf -

in tho (;‘;r()l.xps ot 1104, ¢ ma‘.l(k‘m!mn in given first to the pending raquesls of

City Divisions and more poputar areas.
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T IN THE GAUHAT! HIGH COYRT
(THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR TRIPURA
_ L - MIZORAMAND ARUNACHAY. PRADESH)
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH

mmnmlr/\ /\ M@@U@ﬂ
| ?A\ No /317‘ e OF R0l

Rlaintiff/ Petitioner
VERSUS o

PR PN

Av“ A L AA "“ ". “"’M"\VW/\MN\NWV»»W \\-. '

7/(}/"‘“-0»'\ "f "ngke 340\ . Respondent}.-

Defendant / Opposite Party

: Know all men by these presents that the above named . .=\ ATTX -&/ ............... e B L

~  Advocate and such of the undermentroned Advocates as shall accept this Vakalatnama to be

" my/ our true and lawful Advocate to appear and act for me/ us in the matter noted above and in . - )

- connection there with and for that purpose to do all acts whatsoever in that connectron including
deposrtrng or drawmg money, frlllng in or taking out papers, deeds of composmon etc. for me/

us and my/our behalf and I/We agree to ratrfy and confirm all acts so done by the said advocates '

as mine/’ ours to all intents and purposes In case of non- payment of the strpulated fee in full,
- no Advocate will be bound to appear or act on my/ our behalf. ' '

(Z:-/% (W

(1) Mr, P. K. Goswami . (9) Mr M. K. Choudhury 4 (17) Mr. P. C. Kalita - |

" (2) Mr. PC. Deka ' (10) Mr. B. M. Sarma - (18) Mr. K. Paul
(3) Mr. J. M. Choudhury - (1) Mr.G. K. Thakuria . . (19) Mr. U. K. Nair
(4) Mr. A. K Bhattacharyya . (12) Mr. M. Chanda ' (20) Mr. D. K. Sarmah
(5) Mr.B.K. Sharma (13) Mr. B.K. Baishya (21) Mrs. N. S. Thakuria
(6) Mr. L. Talukdar (14) Mr. D. S. Bhattacharyya (22) Mr. U. K. Goswami
-~ (7) Mr.PK. Tiwari © (15) Mrs. S. D. Baruah (23) Mr: A. Rahman
~ (8) "Mr.T. N. Srinivasan (16) Mr. Siddhartha Sarma (24) Mr. M. Dutta
L Srr@: " 4\ ............ SenrorAdvocate Ieads me/ us in this case ) o
A k I
ﬁj\‘ 5/
-Recerved from the executant, . Accepted ‘ ccepted

i satrst” ed and accepted

' Advocate ‘ ~ 5’/ - Advocate - ' . Advocate’

iy
w1, -

-






FORM No. 12 S\
[ See Rule 67] \

VAKALATNAMA

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

OA/RETCP/DE fNo:../.l%f.....onW,g

e bebede s, S)omg
: A oa\,:\ %{ . /((.L’.MA/(LVM‘ e Applicant(s)

VERSUS

e Z('@j - % R EREE Respondent(s).

I, M%\M’&*/\’\N ,..‘....Vé,,‘?ﬂsppiicmt’m eeeiid

Respomdent No. ... q. - .- - - it the above application / petition do hereby appoint and retain

Shri. ..&7" <. k... 4/“‘5

to appear, plead and act for me/us in the above applicationfpetition and to conduct and prosecute
all {)roccedings that may be taken in respect thereof including Contempt of Court Petitions and
Review Applications arising there-from and applications for retum of documents, enter into

compromise and to draw any moneys payable to mefus in the said proceeding,

Piacé: o o - | /&_@\W@“

e ; ' Signature of the Party,

.Exccuted in my presence.

*Signature with Dats - _
{Name and Designation) - dg 5 A

AEnature with date
(Name of the Advocate)
Name and sddress of the Advocate for Service

) i
.

- #The followine certification to be given when the party is unacquainted with the Janguage of the .

vakalath. or is blind or illitcrate: -

The contents of the vakalath were truly and audibly read overfiranslatedinto . . .. ... ..........
. I_anguage known to the party executing the vakalath and he seems to have vnderstood the same.

e R e e e ‘v-én--;v«w R e

~r

Sipnature with date -
Sme and Designation)
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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL
GUWAHATI BENCH, GUWAHATI

D.f. NO. 124 OF 2006

o

iy
Wre
Vot

Bmt. T. Meena Devi.
~x Applicant.
SRy
Union of India & QOrs.

"o« Respondents.

The written statement on behalf of the

Respondents above named-

WRITTEN STATEMENT OF THE RESFONDENTS

MOST RESPECTFULLY SHENETH:

1. That with regards to the statement made in  para-
graph 1 of the instant application the respondent begs
to state that the imbugnad order of transfer issued vide
Circle Office, Shillong, Memop No.Staff/584/8RC0O/RT/204
dt. 17/4/06 was in accordance with the existing Rule 34
of F & T Manual Vol. IV and  subsequent regulations

prescribed for the purpose. Therefore, there was no

Arregularity in the impugned order and no injustice was

done to the petitioner. the impugned Transfer Order Was
i&ﬁued on completion of prescribed tenure of the FPeti-
tioner, in the interest of service and not in the middle
of academic session.
. kS
Further, the Fostmaster General is empowered +to

dispose of the representation of the petitioner regard-

Conta....p/
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(2)
ing her transfer & posting addressed to the Chief Fost-
mastef general of the Circle. So, by considering and
disposing the representation dated 24/4/04, submitted by
the petitioner, and issuing speaking order there on, the
Fostmaster general’'s action is in order and there is

nothing illegal.

2. That withregards to the statement made in para-
graph 2 in the instant application the respondents have

no comment.

3a ‘ That with regards to the statement made in para-
graph 3 of the instant application the respondents have

no comment.

4. That with regards to the Statement made in para-
graphs 4.1 of the instant application the respondent beg
to state that the details of the case of Education
Department, guoted in this Fara, is not available with
the respondents. but, it is submitted that the impugned
transfer of the petitioner is not in the middle of the
academic session. The academic session in the State of
Arunachal Fradesh, in which the Fetitioner has been
posted, starts in April, every year. the Fetitioner is
fully aware of the fact and that is why she applied for
'her retention at Imphal up to April,. 2007 ‘vide her
application dated 24/4/2006 (Annexure-A). While the
petitioner is transferred in April, 2006, she has raised
serious obiection that it is in the middle of aaademic
vear, but while she herself applied‘ forr retention she
mentioned the heriod upte April, 2007. S0, there. is
something hidden in  her own averment, which may be

looked into.

Contd....p/

\



42

-~

{3

The cadre of SRCO staff, to which the Pétitimnar
belongs, are transferable throughout the Circle and they
can be posted in Head Fost Offices only. The State of
Manipur has got only one Head Fost office at Imphal in
which the Fetitioner has already completed her pre-
scribed tenure. therefore, there is no scope to retain
the Fetitioner within the same State by transferving her
from one office to another. Moreover, all other staff
involved in the tenure transfer have Jjoined their new
postings. As such, deciding this case in favour of the
applicant will rause hardship and dislocation to them.
2 That with regards to the statement made in para-
graph 4.2 of the instant application the respondent begs
to state that reproduction of the same facts means that
the matter is already decided by the Hon'ble CAT‘ in
earlier cese and aé such the present 0.A. on  the same

matter is not maintainable and liéble to be dismissed.

b. That with regards to the statement made in para-
graph 4.2.1 of the instant application the respondent
begs to state that it is admitted that she is a Fostal
Assistant in S8BCO and was working at Imphal H.0. she has
since been transferred and relieved. <YThe applicant

however reported sick.

7. That with regards to the statement made in
paragraph 4.2.2 of the instant application the respond-

ents have no comment.

8. That with regards to the statement made in para-
graph 4.2.3 of the instant application the respondent
begs to state that from her own statement it may be seen

that the Fetitioner is being rotated to Imphal periodi-

Conted....p/
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(4)
cally. Initiaily on her recruitment she was posted at
Imphal and worked there more than 4 years. Then again,
she has been brought to Imphal in April,02 and accord-
ingly by March, 2006 she has combleted her prescribed
tenure of 4 vears at Imphal. According to her own state-
ment in this Fara, out of total length of about 13 vears
of service, i.e. 06/10/93 to 38/4/20046, the petitioner
worked at Imphal, her native place, for 9 (nine) vears
in two spells, i.e. from 06/10/93 to' August, 1998 and
again from 04/04/2002 to 04/2006. Therefore, no injus-
tice was done to the Petitioner by the humble respond-

ents.

9. That with regards to the statement made in para-
graph 4.2.4 of the instant application the respondent
begs to state that regarding academic session, already
discussed in para 4.1. The Fetitioner was transferreq
immediately before the commencement of academic session

in the State of Arunachal FPradesh in which she has been

posted.

10, That with regards to the statement made in para-
graph 4.2.% of the instént application the respondent
begs to state that as already stated in para 4.1, there
is no scope of Grouping the Offices as there is only one
Head Fost Office in State of Manipur. Transfer of hus-—
hand of the Fetitioner to same station could be consid-
ered simultanemusly if he had applied for the same, as
he is vet to complete his tenure. but no request is re-

ceived from her husband as vet.
11, That with regards to the statement made in  para-

graph 4.2.6 of the instant application the respondent

bege to state that the transfer of the petitioner was

Contd....p/
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necessary in the interest of service and for Administra-
tive reason and it was not in  the .middle of academic
session. The academic session in the state of her post-
ihg i.e. Arunachal Pradesh}is commenced from April every
vear. her transfer order issued on 17/4/2006 to have
immediate effect. As such, her contention that she was
transferred in middle of academic year is baseless and

unacceptable.

She completed her tenure at Imphal in April, 2006,
as such, the case of her transfer was considered in time

and the order was issued in the month of April itself

depending upon the commencement of academic session in

the state of her posting, i.e. Arunachal Fradesh.

Regarding posting of working couples at the same
station, it is to state that her husband is alsoc working
in the same office at Imphal, but he did not complete
his tenure. He might have heen trénaferred and posted at

Arunachal Pradesh if he would apply for the same.

Therefore, the transfer order of the applicant was
issued considering all aspects, Departmental rules &

guidelines, issued from time to time.

12. That with regards to the statement made in para-—
graph 4.2.7 in the instant application the respondents

have already narrated in forgoing paras.

13, That with regards to the statement made' in para-
graph 4.2.8 & 4.2.9 of the instant application the re-
spondent begs te state that the petitioner is fully
aware of the fact that the maximum tenure in one post is

four vears. Even, she came to Imphél on  transfer to

Contd....p/



(&)
Kohima in April, 02 as stated in Para 4.2.3. As such, it
cannot be stated that she could not anticipate the
transfer. fﬁrther, it cannot be stated that the transfer
was in the middle of academic session as stated in fore—
going paras. She, herself applied for her retention at

Imphal up to April, 07 vide her application dated
28/4/2006.

It is pertinent téf;éntioned that in hey represen-
tation the applicant praved for her retention at Imphal
upto April, 2007 vide hey application dated 24/4/2006.
But the same applicant agitating and challenged her

transfer order as in the ground of mid session which was

issued je the month of April, 2006. Even the representa-—

tion which has been annexed by the applicant as Annex-
ure-A—-12 is not the actual copy submitted by the applic-
ant before the respondent authorities. the applicant
filed the aforesaid representafion dated 247472006
before the respondent authorities with a praver to hkeep
the order of transfer in abevance till April, 2007. But
the said April 2007 on the 3rd line of the lst paragraph
at page 2 of the representation dated 24/4/2006 was
heing over written as January, 2007. The said mis repre-—
sentation of fact amounts to play fraud with the court
and it appears that the applicant did not approach the
court with clean hand and tried to establish. = her case
by misrepresentation, manipulation, fraud for which the

be
instant original application is liable terEEPeated.

A copy of the application dated
24/4/06 iz annexed herewith and marhked

as ANNEXURE-A.

Contd....p/
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- 14. That with regards to the statement made in paragraph

4.2.10 of the instant application the respondent begs to
state that the husbhand of the Fetitioner could bhe posted
at Arunachal Fradesh if he had applied for as he is vet
to complete his tenure. Otherwise posting of her husband
to Itanagar will be considered next vear after he com—
detes his tenure. It can be done now alsc if he applies

for the same.

15. That with regards to the statement made in para-

- graph 4.3 of the instant application the respondent begs

to state that the PMG, Shillong the Head of the Region
has considered and disposed of her representation dated
24/4/06 after giving due consideration to all facts
narrated therein, in compliance to order of Hon'ble

CAT/Buwahati dated 15/5/06 in 0A No.113/06 and speaking

‘order  was issued vide CPMG, Shillong lL./No.Staff/

2B84/RT/SBCO dated 22/5/06.

16. That with regards to the statement made in para—
graph 4.4 of the instant application the respondent begs
to state that the 0A is not maintainable in the Hon'ble
CAT because the fact is already considered and decided
by the Hon'ble €AT in 0A No.113/06. Further the FPeti-
tioner did not exhaust the normal office channel. her
representation dated 10/6/06 is still pending with the
respondents. As such, the 0.A. may kindly be rejected

summarily.

17. That with regards to the statement made in para—

graph 3.1 of the instant application the respondent begs

" to state that the direction of Hon'ble CAT dated 15/5/06

in 0A No.113 of 2006 is fully complied with by the

respondent giving due consideration and application of

Contd....p/
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mind to the applicants! representation dated 24.4.06 and
passed appropriate speaking order within the fixed time
frame. The Fostmaster General is the Head of the Region,
comprising of Manipur State, so0 he is competent and
enpowered by the Department to dispose the representa-

tion of the applicant. It is the fact that the transfer

order of the applicant was issued by the competent'

authority in the interest of service and on completion
of prescribed tenure of the petitioner. The context of
the case in between Director of School education, Madras
Vre. O Karuppa Theven as referred to in this para is not
known to the respondents. It may not be applicable in
the instant case also as it is not in  the middle of

academic Sessitm .

18. That with regards to the statement made in para-
graph 3.2 of the instant application the respondent
begs to state that the N.E Postal Circle comprises of
iy states and except in Tripura & Meghalava States,
there is one Head Fost Office in each of the States. As
suuch, the Head Fost Qffices cannot be grouped together
for a particular State/Fostal Division except in Tripura
& Meghalava. the SBCO staff are having the Circle-
transfer liability and they are to be transferred from
one state to ancther on completion of prescribed tenure
in the interest of service. The Fostmaster General is
competent to exercise the power of Chief FPostmaster
General. Therefore, the transfer order of the applicant
dated 17/4/2006 was not irregular at all and the 06 is

liable to be dismissed.
19. .That with regards to the statement made in  para-

graph 3.3 of the instant application the respondent begs

to state that another official namely Miss R.K. Sanjeeta

Contd. ...p/
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Devi, who héa been posted and sinte Joined accordingly
in place of the petitioner, was bosted at Dharmanagar on
her initial appointment in June/July 03, After her
joining at Dharmanagar she applied for her transfer to

Imphal H.0O.

As admitted by the applicant herself in FPara-
4.2.3. of the 0.0, the applicant was initially posted at
her native place, Imphal and‘ completed her tenure at
Imphal in second time also. But Miss Sanferta was posted
at Dharmanagar H.F.0. in the vear 2003 and her request
for transfer to Imphal H.0. was pending with the compet-
ent authority since 2003. As such the long pending
request of Miss Sanjeeta‘Devi was considered in place of
the applicant who kaﬁ completed tenure at Imphal for

second time also.

The request of Miss Sangeata Devi was considered

as per instruction contained in Para (4) of DOF Govt. of
Indié, letter No.141-4/97-GFR-11 dated.l?—?—??, as
mentioned by petitioner herself in para 4.2.3 .of the
0.4A.
The' copies of the application for
transfer to Imphal dated ....v.... and
dated 6/1/06 are annexed herewith and
marked as ANNEXURE~- B & C.

20 . That with regards to the statement macde in patra—
graph 3.4 of the instant application the respondent begs
to state that the cese of I.Y. Devi, PA (SECD) Kohima
H.0Q and 8mti. Lianjualai Pautu, PA (SBLO)Y  Alzwal H.O,
were considered on their merits be¢ause both of the
officials requested to continue in their respective old

station for one year more. On the other hand there was

Contd....p/
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no request from the petitioner for such extension in

Manipur. As such, those cases cannot 'be compared with

the transfer case of the petitioner.

21. That with regards to the statement made in para-
graph 5.3 of the instant application the respondent begs
to state that n the transfer order dtd.17.4.06 eight
officials were transferred. All the transfers were made
in the interest of service and all the case were consid-
ered as far as possible, keeping in mind the interest of
service and convenience of staff as well. The case of
the applicant was alse considered but could not be kept
in the same station because (i) she completed her tenure
(ii) she was posted at Imphal twice already and (iidi)
there is no other office for her posting in the same

station/State.

22. That with regards to the statement made in para-
graph 3.6 of the instant application the respondent beqgs
to state that the contention of the applicant is not
correct. As per instruction contained in Fara-I1 of D.O.
Fosts, GBGovt. of India letter No.141-4/97-SFR-11
dtd.19.2.97 ¢ thpse who completing their tenure after
20th September should be considered in December of the
year or in April~Juhe of the following vyear depending
upon the starting/gaté of the academic  session." The
petitioner compléted her tenure in the month of April
i.e before 3Z0th September of the vear and as such, her
transfer order was due to be issued in the month of
December 2005. But she was allowed to continue in the
SaME stat{pn upto March 2006 and cdnsidering starting of
academi%ﬁ%ﬁnkhe new place of posting i.e. Arunachal

Fradesh in the month of April "0&°.

Contd....p/
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23. That with regards to the statement made in para-
~graph 3.7 of the instant application the respondent begs
to state that the applicant has beeh posted at Itanagar,
the capital town of Arunachal Fradesh which is having
well communication facilities with day bus services and
night bus services as well. The applicant can easily
take her breastfed child there. Being the state capital,
ampie medical facilities are there at Ttanagar. As such,
it is a lame excuse that her child will not get due

medical treatment at Itanagar.

24, That with regards to the statement made in para-
graph 5.8 in the instant application the respondent begs
to state that there is no omission or commission on  the
part of the respondents., Further respondents begs to
state that the facts is already expiained in the forgo-
ing paras. Further the respondent beg to state that the
. applicant by mis-representation h@rﬁélf apprmachkithis
Hon'ble Tribunal for which the instant application @s
liable to be dismissed. The grounds setforth in the 0.A.
are not tenable in law as well as on facts and circum-
stances of the case and are not good ground for which

the instant application is liable to be dismissed.

28. That with regards to the statement made in para-
graph 6 of the instant application the respondent begs
to state that this is the false declaration of the ap-
plicant that she has no statutory remedy to avail from
the Departmental authorities of Fostal Deptt. GShe bhas
already applied to the D.G. Dept. of Fost, Govt., of
India,.New Delhi for consideration of her case vide her
application dtd.10.6.06 which is still under process for

onwards transmission to New Delhi.

J
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A copy of the applicants representa-
tion is annexed herewith and marked as

ANNEXURE-'D" .

26. That with regards to the statement made in para-
graph 7 of the instant application the respondent begs
to state that the matter is already considered by the
Hon'ble CAT/Guwahati in AD No.113 of 2006 and passed
order dtd. 15.5.06. The respondent also complied with

that order of Hon'ble CAT in Toto.

27. That with régards to the statement made in para=-
graph 8 of the instant application the respondent begs
to state that the applicant was posted twice in her
native‘place; allowed to complete tenure on both occa-
sions, starting of academic session in the new state of
posting was considered and Dﬁaer of Horn ble Cat
dtd.15.5.06 in OA. No.113/06 was complied with by _the
respondents. As such, no relief is admissible to the

applicant and the 0.A. is liable to be dismissed.

28, That with regards to the statement made in para-
grapbh 9 of the instant application the respondent hegs
to state that the petitioner is already relieved and her
substitute joined in the post. As such, the transfer
order dtd.17-5-06 is already implemented. There is no
vacant post Imphal at present to allow the applicant +to
rejoin and to continue there. Therefore, the interim

order prayed for, is liable to be rejected.

Contda....p/
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VERIFICATION

IuﬁgLﬁ#&kuMﬁm.““.WmN@&N“%E@%*

LML

........éf}g.. aged about vears R/o .ﬁ%%%@@?ffﬁ}:.......
District.gi%&%fujuz%iAﬁﬂfSand competent officer of the

anéwering respondents, do hereby verify that the state—

2P A%
ment made in parass...';’l’.e.”.‘{?.’?\fﬂ./.&.)—?bh?%lare true to  my

knowledge and those made in  paras.. 2 9f/28% ...
being matters of record are true to my knowledge derived
therefrom which I believe to be true and the rests are

my humble submissions before this Hon'ble Tribunal.

And I sign this verification on this .2%.th day

of August, 2006 at Buwahati.

Postmaster General
N.E. Circle, Shillong-793001

Contd....p/



R A Ve

. i A
: ‘ ¢ B
)C 1Y : ,f'( '.'."'I’iUl’r"J,\\"\;'x &
2 3 { ’ v % N
10 R \ 204 2006) A
To ' \§thlﬁleJaw§; 455

L

\\/ ) i @A
The Chief Post Master General,
N.E. Circle, Shillong.

.. (Through Supdt, of Fost Offices, Imphal)

Subject :- Request for keeping the order of

) transfer to Itanagar untill completion
. of current Educationsl session of my
Children is upto april, 07,

Reference :C.0, Memo No, Staff/584/SBCO/RT/2004
‘dated the 17th aApril, 2006, at Shillnng,

Respected Sir,

The sudden untimely order of transfer to Itanagar
(Arunachal Pradesh) has compelled‘me 1o disturb your esteemed
and precious.attentibn and seek for your kind intervention and
sympathetic consideration with following compeliing facts

2, That  Sir, I am the mother of 3(three) Children. Qut
of that the last one is oﬁ;y S months old and sufferinag from
chest problems., After delivery of the child on 27-9-05, the
baby constantly remains suffering and during the intermediate
period number of times she has been hospitalised with serinus

symtoms of chest diseases ineluding Jaundice. Photocopins of

--a voluminious supporting documents marked (1) + ()

are enclosed for your kind perusal,

3. . ‘That Sir, my remaining two children afe studyiﬁﬁ’at

Imphal and they are passing thrnugh middle of session nf the

Education Session, In case they are disturbed at this stage

their‘Education carrier will be doomed and will effect their

future prospectus, The Photo copies of Certificate Qrﬁnted
By the School authorities are enclosed marked — (4

to 15 for favour of your kind ready reference,

4,

That Sir, my husband is also vorking as P.A. in S.B.C.O.

and his tenure at Imphal will complete.in the "1st quarter of
2007. My present transfer to Itanagar alone will disturb my
couple life and alone I shall be facing of tremendaus difficul-

tles In to look after Lihe weiiare of my Children at Itanaqads

161 am to move alone,.

Contd....,2/-
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Henco, with the above genulne facts and clrcumstances
I request your honour to kindly besgggbxogicgood wlishes and
Cause to keep the order of transfég\tillyApril, 2007 when
the Educétion carrier'of my Children will over and my small
infant baby will also get recovery from her illness, At the

time of my transfer it may kindly be considered to transfer

my husband to a same statlon simultaneously so that the pro-

per care of my children are not disturbed,

An»immediate'favourable action in the matter is soliciatad
to avoid my mental anxiety which I am facing an.receipt of abowve
order of transfer from circle Office,

Yours faithfully,

Datedys 24-04-2006, '
N Mlrericr Aoy,

( Th. Meena Devi )
P.A./SBCO,Imphal.

Advance copy to ;-

. 1. The Chief Post Master,General,
N.E, Circle, shillong for his kind
information and immediate intervention as
prayed for,

2- AvooIoC.Oo (S-B) O/O CoPoM-Gc AN
Shillong for information and similar action,

5J)1;:::
( Th. Meena Devi )
P.A./SBCO,Imphal°

-
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=== The Post Master. Geper_al (Staff)
North Eastern Circle, Shillong.

Through proper channel .

Respected Sir,
~ In connection with the advertisement published by the Department
of Post, it has come to light that the Director of Postal services Manipur
is going to select as many as 6 (six) qualified candidates for the
recruitment in Postal Assistant cadre and for that ‘application have been
nvited from the eligible intending candidates. I the undersigned
respectfully bég to lay the following few lines for your kind consider-

ation and action as your honour deen.

1. That, Sir, [ was selected as P.A. (5.3.C.0.) for the recruitment held

in the year 2002 and in completion of prescribed training, | was posted

- After. my joining at Dharmanagar, 1 am facing inconveniences as
regards to my proper lodging and safety as because 1 am an unmarried

girl and leaving alone with insecure mind.

2. Tliat, Sir, after knowing the recent publication of the advertisement
i Manipur | desire to participate in prescribe test Exam. and interview

to be taken by the Director of Postal Services, Imphal.
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Tt P The Chief Postmaster Genceral(Staif)
North East Circle,
Shillong — 793 001

Subject: Representation in respect of transfer — case of Smt. R.X Sanjeeta Devi PA
SBCO Dharmanagar.

Sir,

Most humble respect, I have the honour to state that my carlier
representations on the captioned subject may kindly be treated as cancelled.

2, That Sir, I have completed 2 year of service with entry in the service on 00-
09-2003 and posting at Dharmanagar Division. And I am 30 years of age at the proper
time of marriage.

3. : That Sir ,My parcnts desire to get my marriage from the same community ‘ .
from Manipur. But proposal for marriage could not be initiated due to my present posting
outside the Manipur state.

4. That Sir, as PA SBCO is under Circle Transferable Cadre , my next
transfer/posting may kindly be considered in Manipur Division as my home town is in
Manipur State. So that my married life can be started in Manipur.

With oblige,

Yours faithfully,

(Smt. RX Sanjeeta Devi )
PA SBCO , Dharmanagar.

Dated 6™ Jan’2006
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That, Sir, in case I am mercyfully allowed by your honour to appear

in the above interview/test and in case as per my available ability and
efficiency I am selected in Manipur against the existing vacancy, I shall
" not claim my seniority and I shall join as a new entrant by foregoing my

present service.

4, That, Sir, I belong to OBC and as per the publication of advertise-
ment the.maximum age limit has been fixed upto 28 years, but due to
" continuation in P.A. SBCO cadre under your disposal I have already

crossed the above age limitation.

‘The above facts and circumstances, I request your honour to
kindly extent your generous hd and cause to forward the enclosed
application to the Director ot Postal Services Manipur and also
mercyfully grant exemption of age limit as I am already in service

since dated Oéoqoj’

For this act of kindness I shall remain grateful to you.

Yours faithfully,

KK da ‘ Qe
(R.X. Sanjeeta Devi)
Postal Assistant
Head Post Office, Dharmanagar

Copy to : '"The Director of Postal Services, Imphal for his kind consideration
as prayedfor along with an application for recruitment and with

M enclosures.

#ﬂim’ﬂn& W,\Z, “r f)/V(Q , S#//_Lo/\!(] (L(m?, LJLC'/\

’&MQ:KULL& . | &A/
R . . R.K. Sanjeeta Devi

Postal Assistant

Head Post Office, Dhar managar
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SALOLBAND  MABUDHE /LU\NTKJ
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To,

Shri. U.S Rughavan,
Director General
Department of Posts.
Government of India
New -Delhi-1.

(Through Proper channgl)

" ——
"~

~.t

Subjeet :- L In the matter of most whimsical and intentional harassment, mental
torture and creation of unprecedented situation in the family life,
damaging cducational carcer of my two school going children by the
Post Master Genera, Shillong in connection with untimely and irregular
tenure transfer to Itanagar ( Arunachal Pradesh) from Imphal (Manipur)

AND

. In the Other hand undue and open favour to Miss R.K. Sanjcceta
Devi, Postal Assistant (8.13.C.0.), Dharmanagar by transferring her to
Imphal in my place cven before completion of tenure (3 years
continuous service) at Dharmanagar, where as the prescribed tenure
period in North Lastern circle is 4 year.,

AND

UL In the matter of humble prayer with folded hands for. kind
immediate interference to save the future educational career of my
children whosce academic session falls from January to December of

the year, and going to end on 31-12-2006, And also to-cause to unveil -

the mask behind sereen against exhibiting nakcd case of favouritismn
lll th name oflu)ur(. transfer. )

Most respected Sir,

Atthe very outset, the poor applicant most humbly owe pardon for addressing this

application (o your honour i mmost helpless conditions, and finding no alternative to over- -

come the crisis caused due to sudden and untimely tenure transler (o llanuuu by PM.G,
Shillong without any prior information and without offeri Ing any opportunity to communi-
cate the place of choice/willingness cte. n this commection | lervently request your honour

to kindly spare a minute of your precious time to g0 through the facts relating to open

discrimination behind the aforesaid tenure transfer and to favour this poor applicant to

have with a justful and reasonable decision. In this connection, this poor applicant may
kindly be allowed to put torward her lamenting facts and unjustf{ul and arbitrary action by
the higher authoritics specially P.M.G. Shillong who has created wounting problems in

personal as well as in family life.

Contd ..2/-
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I That Siry I wm yoin‘ poor sub-ordinate and working as Postal Assistant in Suving
Bank Control Organization at Imphal. I am the mother of two School going children at
Imphal and a seven months breast-fed child, qu'orlunmcly', the newly born child while
coming oul from the womb was found suffering from Jaundice and.Symptom of
Pncumonia. Duc 1o these two dargerous symploms she was shifted to Medical ward only
after 2 hours of her birth. Thereafter sihc had to remain for longer time in the hospital and

even alter recovery very frequently she has been hospitalized repeatedly to save her life

from uncertain circumstances. The relevant supporting documents are énclosed marked 1

to 17 for favour of your kind perusal and disposal.

2. That Sir, the applicant l'i a women employee whose husband is also cmploycd as ;yeafs o
Postal Assistant (SBCO) at Imphal post ofTice. The applicants first daughter (aged about gxc{\\“_c

‘. .
5 year) is studying in class 1in a local school at Imphal and the sccond child (son} age

about 4 yecars is studying in K.G. I in a local School at Imphal. As alrcady stated above that

the Academic session in Manipur runs from January to December of the year and thus the N ' ¢
present crucial time of transfer is just the middle of their educational session. In support, for kind
the applicant most u.spuclfully submits photostat copics of School reading certificates fro rccf of X\\Z
. favour of your kind disposal and nhnkul 18 and 19. 9cembﬂ t\
ys¢ 10 unve
. _ f Voumxsnu

3. That Sir, the applicant has been serving in the Deptt. of Posts since 6-10-1993 and ;
she joined at Imphal Post Office on 4-4-2002 aficer her transfer from Kohima (Nagaland) )
and is rendering highly satisfactory service in her present posting at Imphal Head Post .
Office. : : ' . dd(cssmi: p b

| ‘cmalwc 10 )O\M
4, That Sir, soon after the receipt of the impunged order of transfer xssucd by the )nubut w:\mu
PM.G., Slnllong vide his memo no. staff/584/SBCO/RT/2004 dated 17/04/2006. Ym:z;\\om
I'submitted a humble represcntation dt. 24-04:2006 to the Chicl Post Mastcr General, cq\l%:i\ﬂb 1 ol
N.E. Circle (Shillong) in which the applicant had pin-pointly high iighted her problems, “\:;oof apphicdt
such as her transfer in the middle of the academic session of her two children and the s pOOr app\\cam\
ailing condition ol her breast fed baby of 7 months old who iIs surviving by constant ‘md arbitrary acty
treatment and care of o child specialist Doctor at Imphal right from the time of her No\m\'m% Pmb“

- delivery from the-mother's womb, A simultancous.request was also made (o stay the order

of transfer only upto the end of education session i.c. December 2006 and at the time of
transfer it was luluulul to coasider the transfer of her husband together who is also ,
working at [mph.ll as P.A. in Saving Bank Control Organization to a same station as her s Contd -

husband is also going to complete tenure in December 20006. But the said representation

of the applicant was not attended by the authority concerned at Shillong for more than a

s,

" Contd .3/
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fortnight and belote disposing her representation, Miss R, Sanjecta Devi was relieved
from Dharmanagar without joining of her relicver who was ordered in her place. This is

for your honour’s kind inforn.ation that as per the transfer order issued by PM.G. the

reliever namely (Smit. Lianzuali pautu) whose name was listed at Sk no. *“7" was ordered

to move first and only after ha joining Miss R.K. Sanjecta Devi., would have to be
relieved from Dharmanagar. But it is surprisc and at the time very painful to mention that
in most favourable manncr she was reticved on 12/05/06, without any reliever. Here it is to
be added that the said smt. Lianzuali Pautu has not resume her duly upto today at

Dharmanagar. A photo copy of transfer order dated. 17/04/06 and applicant’s

representation dated 24/04/06 are enclosed for your kind perusal marked 20 & 21.

5. That Sir, finding colour of open undue favour to Miss. R.K. Sanjecta Devi by
violating Departmental rules and principles of the Departiment and also restriction oftransfcf
of Govt. servant during academic session of children, the applicant found no other
immediate alternative and approached the Ton’ble Central Administrative Tribunal at
Guwahati with O.A. No. 113 of 2006. The Hon'ble CAT on being satisficd about the

authenticity of the gricvances and scrious omission and commission in the part of the

P.M.G, Shlllon;, directed the authorities to consider the application dated 24/04/06 ofthe

applicant with duc application of mind and pass appropriatc speaking order wuhm atime
frame of one (1) months, The said order of the Hon'ble “Tribunal dated 15/05/06 was
transmitted to the Chief Post Master General, Shillong by Fax on 15/05/06 itself before
15.30 hours and again vide application of the date through ;)ropé; channel. A copy of
application is enclosed marked 22. But very painful to mention that the applicant’s

representation dated 24/04/06, which was addressed to the Chief Post Master General,

Shillong was disposed by P.M.G. in the most arbitrary and whimsical manner only on the

ground that the applicant had completed her tenure at Imphal. A copy of the rejection is

enclosed marked 23.

6. That Sir, itis heart bursting to report that the representation dated 24/04/06 which
was addressed to the Chiel Post Master General was irrcgularly intercepted and disposed
off by the PMG. in the most violative manner by simple saying that the applicant had
completed tenure. l’crhups here is the place to mention that the lanagar where the

applicant was transferred falls uider the administrative Regional juridiction of C.P.M.G..

In similar manner the wansfer of Miss R.K. Sanjecta Devi, from Dharmanagar which also

falls undu adiministrative juridiction of C.P.M.G. and mlcxfcnn;, of C.P.M.G. without his

.mmmal clearly exposes the personal vested interest of PM.G. and also vxolalmn ofrult.s

Perhaps, your honour well aware that the NI, Postal cirele comprising of two Regional

Contd ..4/-

*lng this
o over
‘N:'P.MG'
_smmuni-
- “r honout
. t; "o.opcn
,-'p\'\can\ o
: "'\can\ ma
:{ action ©

iroblems !

wd W2-




22 b

-1 (4):-

ot

Administrative Juridiction and Manipur, Nagaland and Mizoram Division only fall within
the Administrative juridiction of P.M.G.. Hence, the impunged order of transfer interfering

to the juridiction of C.EM.G., without his approval was irrcgular and with vested hidden

motive to provide undue favour to Miss R.K. Sanjecta Devi.

1. Again, your honour will find that while disposing ofI the application the
P.M.G. ncither discussed anything about maintaining his indifferent attitude about .'
not following the instrucdons and guidelines in accordance with (G.OI) Deptt. of
Posts letter No. 14/77/2000-SPR 11 dated 02/03/2000. As per the said policy, guide-
lines, transfer of SBCO stall outside the Region should be done only with the
concurrcnce of the Head of the cirele and on specific administrative grounds only.
{1l. Again, y;)m‘ honour will find that the P.M.G. whilc disposing of the
uppliba(ion maintained quite inhuman treatment by not discussing anything about ;.
his irregular action of issuing tenure transfer orders in the middie of Education

session and conscquent upon its adverse effect on the future carcer of applicant’s

~ two school going children,

IV. The Post-Master General while disposing ofl' the application also failed to

Hon’blc Supreme Court as mentioned by the Hon’ble CAT in its direction dated

i
|
. o . . . . M I A
Justify his action to take contrary view against the rule of law laid down by the 4.
_ g
i
!

15/05/06. A bholo copy of Hon'ble CAT's orders is enclosed marked 24.

\ Again your honour will find that the PM.G. , Shillong while disposing off

the application also did not mention anything about his decision for transferring

————,

~ the applicant’s husband o the same station simultancously in order to provide

better opportunitics to the applicant to maintain her family life in better manner

AND, in this manner it is very much unfortunate for a high-ranking officer like

P.M.G. who is not only the administrative head of the Region but also like the . ’

natural puardians of the eantire subordinates staffs working under him. o ‘

. 7. That Sir, in the transfer order dated 17/04/06 by the P.M.G, the applicant’s name :
was found at serial No. 5. In the said order it was also mentioned that the ﬁpplicant should
be relieved on office arrangement imamediately . Therealler , no order of any kind was
issucd by the Divisional head Gl 22/05/00 for my relicl from Imphal ILO. If any order in

'l)ctwccn was issued the same could not reach 1o the applicant till 27/05/06 when the

applicunt was on Medical Leave and might have been intereepted by interested elementof

Division Oflice.

~
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8. That Sir, the ubplicunt is very much painful to mention that no formal opportunity
was also provided to her for handing over the charge physically by exchanging

Charge-ReportH(A.C.G-01) as required under the rules of Postal Manual Vol. IVandina

very undemocratic manner with crushing hands an order was got issued by the Post
master, Imphal vide memo no. CR- I/staff/lmphal H.O/Dtd. 1P 22/05/06 showing
t'brccfully relieved from Imphal Head Post Office, when the applicant was under Medical
leave and the case was under trial in the court of Hon’ble Central Administrative
Iribunal, at Guwahati. On the other hand Miss R.K. Sanjecta Devi who was irrcgularly
transferred in the name of tenure transfer from Dharmanagar to Imphal in the place of the

'1ppllcanl was allowed to join-duty at Imphal in most whimsical inanner without a least

yespeet cither for the departinent rules nor for the direction of Hon' ble CAT, at Guawhali.

In the instant casc . the Hon’ble CAT had already issucd dircctions to the Chicef Post
Master General and also to the PM.G., in O.A. No. 113 ol 2006 dated 15/05/06 which

{follows as under:

«Considering the facts of the case, this. Tribunal is of the

view that it will meet ends of justice, if a direction is given to_the respondents fo

consider and dispose of the representation within a time frame. The Supreme Court

in the case of Director of School Education, Madras and others Vs Q. Karuppa Thevan

and another, reported in i‘)‘)4 Supp. (2) SCC 666 hcld that “Transfer during the mid

dL.l(lLIIIIL {erm in the absence of urpency such transfer restrained from being ef-

- feeted till the end of that academic year”. T hcrcforc, this Tnbun.ll directs the re-

spondcnt 1o unm(lu the representation of the .\m)llcsm( with duc application of mind

and pass appropriate speaking order and communicate the same to the applicant

within a time frame of one month from the date of receipt of this order.”

9. That your honoui will be surprised also to sce that the Post Masler General not
only violulcd (he standing exceutive instruction on the rotational transfer of the staffin the
qummm of Posts issued vide GL Deptiof Post letter No. 141 -4/97 SPB 11 dt. 19702/
1997 in which clear-cut guideline regarding effecting tenure transfer during uLudumL SC8-
sion has been highlighted, butalso he (?’MG) over looked the clear dircction of the Hon’ble

CAT in which law enforeed by the Supreme Court of India forbidding rotational transfer

of 1 Govt. Servant during academic session of Children was restricted.

10.  That your honour will also find that in the transfer order dated 17/04/06 issued by
the Post Master General as many as cight (8) officials were allected. But out of cight (8)
officials, only officials at serial No. 3.4 & 6 have carried out the order as yet as the order
was issucd favouring their personal interest. In this connection it is most humbly stated

that the officials at serial No. 3 & 4 are working at the same station at Shillong and their

Contd ..6/-
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offices arc located in the same campus. As regards scrial No. 6, the official is the-same
Miss R.K. Sanjeeta Devi, who has been given undue favour by effecting her transfer much
“before the scheduled icnurc_of tenure transfer. She joined this department only in June
2003 and on the day of transfer she did not even complete three year of service. When
the schedule timing for tenure transfer in N.E. Circle is (4) four years and the same sched-

ule timing is applicable to all officials of SBCO working in N.E. Circle.

1, That your honour will further be surprised to sce when the applicant’s genuine
prayer was intcntionuily and purposefully kept unheeded by the PMG despite clear provi-
sions of the Govt. and directions of the Hon'ble CAT with pin-pointing law by the Hon’ble

Supreme Court. She finding no alicrnative again moved a fresh application to the Hon’ble

CAT on 25/05/06 incurring heevy expenditure and having adverse effect on her health

condition. The said Hon'blc CAT again {inding the genuineness of the applicant’s griev-

ance and law & rule standing in her favour issued another direction to maintain Status Quo

Fax as well as through proper channel. But it was found that instcad of obeying the direc-

tion of the Honble CAT, again the authoritics maintained complete indifferent attitude -

with the hands of might is right and showed resumption of duty by Miss R.K. Sanjccta
Devi at Imphal. Here the action ol the authorities had again shown ¢lear disregard to the
order of Hon'ble CAT and also exposes mis-use of official power and discriminuiion wilh
biased intention zﬁnongsl the co-subordinate staff. The copies of CAT’s orders dated 26/
C’S/06 arc enclosed marked 25. |

12. That, yours honour will also find as a strange case that the order dt. 22/05/06
issucd by the Post Master, Imphal showing forccfully relieved (marked No. 26) was not
delivered to the undersigned and the same was collected by the undersigned only on 27/
05/06 when the Hon"ble CAT issued dircction on 26/05/06 to maintain STATUS QUO of

the position Itis not known when and on what date the resumption of duty by Miss R.K.

Sanjeceta Devi was shown at Imphal.

13, The undersigned is further pained to mention that intentionally her praye 18

leave on Medical Certificate has been kept ipnored only with an idea to create Turther
hardship to the applicant and the monthly salary for May, 2006 has not yet been disbursed
putling the entire l’zmiiiy into great hardship and financial handicap. The Hon’ble CAT has
fixed the date for further hearing on 12/07/06 and on the face of such direction the action

of authorities for not granting leave applicd on M.C. is another and further case of malafied

motive and misuse ol ollicial Administrative power to force the applicant to obey the

irrcgular order of the P.M.G. by hook & crook.

Contd ..7/-
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Under such undemocratic view, misuse of official power
and also clear exposure of favouritism on the part of the authoritics, the applicant has
beecome quite helpless, and suftering from mental depression which has rendered her to
take further rest and constant supervision by attending Doctor. Hencee this poor applicant
with folded hands request your honour to get the entire episode thoroughly enquired as (0
what made the P.M.G. Shillong to be so harsh and unrcasonible in the case of the
undersigned in one side and in the other side to fuvour Miss R.K, Sanjeeta Devi. by
violating the normal way of official proccedings, rules and the law of the land.
An immediate kind action of interference by your honour is solicited so that the cducation
of her two children is not disturbed and she is ullowcd to continuc at imphal till December,

2006 i.c. upto_the end of present academic session of her two children, Her prayer for
simultancous transfer of her husband to any same station as per the administrative
convenience may Kindly also be issued at the appropriate time to provide an opportunity to
maintain the family life of the applicant smoothly.

Henee, at last, your honour will kindly ultimately will find
that'the present transfer order INTHE NAME OF TENURI has not been issued as per the

general principle, and with fair motive,but, only in order to provide .- undue favour to

Miss R.K. Sanjecta Devi, the reazon of which behind sereen might be l\nown to the
authorities only. The same trans{er order has not yet been carried out by the rest oﬂlcmls as

yet and no action for ilicir immediate relicf has also been taken as done in lh(. casc of the
applu_ant. :

With profound regards and again
with folded handsthe applicant
prays to pardon for addressing to
your hondur in the present

colourful atinosphere.

Encloser: ¢

Yours faithfully,
Enclosures 1 10 26

as stated above o J;ﬁ\ ‘\/\-e,uv\@\ LV

(MRS, Il M'I/ LNA l)l' 61)
PA(S8.B.C.0)
Imphal on leave
at Postal Colony, Quarter No. 2

o Imphal
Advance Copy (o :-

I Shri U.S. Raghavan
 Hon'ble Director-General.
Department of Posts, Dak-Bhawan
New-Delhi-1L for favour of kind personal
notice and action as his highness deems proper
to mecet the end of justice, keeping in view the entire
episede discussed in the representation . . ’

Contd ..8/-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL § CoL
- . s § ) l N\
GUWAHATI EENCH AT GUWAMATI %\ R \é
. -\‘J v
0.A. No,124 DF 2006 - ?é

--«Bpplicant

. ‘ Smti Th. Meena Devi ﬁ%a

-Versus—
Union of India & Ors.

.« Respondents

IN THE MATTER DF:

Affidavit-in-reply against the
affidavit of the applicant dated
BO.8.2006 with regard to the vacancy

positicn of Postal Assistant (SBCO).

Affidavit~in—-reply of the Respondents against affidavit

dated 28.8.20046 of the applican®.
1, MMS’MQLM st WD S M- K &%u\*ecdmrju
aged aboutézryears, resident of ﬁatlkoﬁf>’fgagt[bfﬁ}.-(7
Districtﬁédﬁ? yu%edkiﬁH1léholding the office of ﬂ%&u'eggﬁkﬁ*cﬂ,
— 'E‘
Zébhm 102:5 w"LQ’PMag” glhilleé%(%(r'ﬁeghalaya, do  hereby

solemnly affirm and state ae follows:

1. That I am the principal officer of the res-—
pondents and as such I am w=ll acquainted and conversant
with the facts and circumstances of the case. I have

gone through the affidavit fiied by the applicant on

Contd...P/-
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T #8.8.2006 and understeod the contents and meaning ther—

I

eot. The statements of facts which are nnt'apeaifically

atdmitted are deemed to be denied by the respondents.

B. That with regards to the statements made in
paragraph 1 of the said'affidavit the deponent begs to
state that the same is untrue, false and misleading. The
applicant +tried to mislead the court by saying that
thefe is a vacancy invthevaEt of postal assistant
{SRCO)Y in Manipur or in Imphal. The respoﬁdents‘ reiter-
ate that there is no vacancy at Imphal Head Fost Office
or. in the State of Manipur, as whole, at pfeseﬁt, in the

cédre of Postal Assistant (SBCO), to which the applicant

~be‘imngs to @

51.No. Name of the sanction Name of the , Remar ks
b

post ; present incumbent

i. ife SECO,Imphal Sri Niladhwaja Singh Tha_applicant
| | is not eligible
_ for the post
2. Postal Asatt(SBCO)i Qri Priya Kr.Singh Husband of the
applicant -
3. Postal Asstt(SECOYII Smt H.Kmﬁangeeta Recently posted
Davi on transfer of

the applicant.

o amant s it - st 1k sorm e semmy sy

Therefore, there is no vacant post of Postal

Asstt. (BBCO) in Imphal HPG, at present.

C:Dﬂtd- " -P/"
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3. That with regard to the statement made in the
paragraph 8 of the said affidavit thE‘respmndents Eeg to
Etatm that those are dﬁtrua, false, concocted and
misieading and the same are denied by the respondents.
The applicant tried to mislead the court in this .paraw
graph by saying that two posts of Pagfal ﬂ#ﬁietant wer e
' advertised in the Annexure mnng but she suppressed
mislead, misrepresent the fact that Postal Assistant
- {SBCOY are different cadre from the FPostal Assistant
cadré and being the Postal Assistant {SRCO)Y Cadre, the

applicant can not be accommodated/transferred to those

|

two posts. Regafding<the one (1) post of Postal Assis-
tant (BRBCO) the reépandents beqg to state thal the same
is Qnder the disposal of CPMG was declared vacant. The
said post of Postal Assistant (SRCO) is wearl for M
circle and not cnly for Manipwr alone and the said post
is allptted to Itanagar and the samé is ét pfasaﬂt lying
vacant in Itanagar. it‘is pertinent to mention he%e that
SBCQ staff ‘helmng*uaaparate wing of the Department,
having Circle transfer liability. The appointing au-
thority :and trangferring authority of &SBCO -staff is
Chief Post Master General, the Head~mf the Circle. Other

Liwe vacaﬁcies_declar@d for Postal Assistant for opera

tive ‘wing of the Department for Manipur 'Divisinﬁ t.
which the aﬁplicant does not beilong. The appointing
authmrit% and transferring authority of Pmstal Ansis-
tant of apefaﬁiva wing are the Head of the Postal Divi-
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sion. They are having transfer liability in the Postal
Division only. It may be mentioned that the SBtate of

Manipur Division is treated as a separate fPostal  Divi-

‘sion. At present there is no vacant ﬁmat iﬁ'tha category

of Pnstaﬁ Assistant {SBCOY, " in imphal Head Post Office.

4. ' That with regard to thé statements made in

ﬁaragraph 3 of the said affidavit the deponent begs to

state that those are untiuey coﬁaocted- and misleading

and therefore the  came are denied. The Saving Bank.
Control Organisation (for brevity SRCOY is Lhe swparate'

wing of the Department and the applicant belongs to that

‘catégnry onl#. She can not be posted against the vacancy

of other categories of operative wing. The applicant is

concerned with 8BCO category only, but not other cate-

gories ang she cannot be transferred tb a distinct and
separaté cadre.

5. That with regard to the statements made in
paragraph 4 of the said affidavit the ansQering deponent
begs tnvﬁtate that the same are ﬁat only m%sieading but
also aé blatant lie and the same withaut_iany inta of _
truth. ihe list of all the r@tirﬁd officials in 81. Noo
1 to 1? belongs to operative categeories. The applicant
belnﬁgéitn SRCO categéry only. the official mentioned in
S51. No. ;1, lastly worked and ratiréd as incharge SRCO,
fgartala Head Poﬁp'ﬂffiCE. The applicant is neither

eligible to be posted as inmharge; BBCO, as she has not

Contd.. P/
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"acquired such seniovity, novr she applied for puéting at

Agartala Head Post Dffice. The applicant mislead: the
Tribunal by Ewearing thelafa}eaaid evidence on  affida-
vit and? none of the officers mentioned in the sevial
No.1 to 10 are from the cadre of PmﬁtalAAsgistanﬁ (SECO)
and the said fact isiwgll within the knowledge of the
applicant which rafiects from the statements made in
‘the paragraph 5 of the said affidavit. The détail of the

caid list of officials are detailed herein below:

" B81.Np. Name of the Cadre of the . Remar ke
Qfficer __pfficer
1. Md.Haider Khan The official lastly Eelonged to

wmrked as Fostal Asstt Postal 5p@ra

Imphal HPO and retired tive side

; o - but not to
| | SBCé side
ﬁ.vﬁri 8.Kalachand The official laStiy' N e [
- Singh worked a&s Dy.Postmaster
| | Imphal ,HPO & retired.
3. 5ri LLIbahal | l.astly worked as Sub ~do-
Singh ” ﬁmstmaater,ﬁingjamia
| Bazar Sub F.0. & retired
4. Bri A.Shyam ."\Laﬁtly worked éﬁ'ﬁﬁﬁttu g

Kishore Singh Pmatmast@r, Imphal
HPO & retired.

r
B
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Se Bri Brajam&ni - Lasﬁly“work&d as fAsstt. ~do-

vy
G~

Sharma . Pdstmaster, Imﬁhal
| - HPO & retired.’

6. Sri B.Lokeshwar Lastly worked as Sub Poét‘ %dmf

‘Singh Master Sinjmia Sub PO
o : C , . 2
| Jantt retired.
7. Md. A Basir ,‘ 'L&étiy worked as Fostal -~do-

ﬂﬁstt.bf'aperaﬁiva side
ianmPhal Head P.0. and

retivred.

Sy

8. Bri Ksﬁ Obitro Laéﬁly wor ked aslﬁugi?mét ~do-
‘ﬁinéhv ) maétéf,ﬁmtbung'ﬁqblp;ﬂuz
3 amd retif@d _ o
.9. Bri M.EIbmki '._-Légtiy.wurked.ﬁs ﬁ5§t£"  g
Singh :' post haateﬁ'iﬁegn)}ﬁﬁahal
. |  H.0. & retired.

10, Bri KIC. Deb  Lastly worked as APM(MD)  ~do-

Barman ' - at Imﬁhal H.C. and retired

11, Sri Sudhindra  Lastly worked as i/c  the appli
' N A L ~ |
Ch. Bhattachar jee SECO,Agartala HPO . cant is

not eligible

“.

anﬁ vetired
- for the post

Cat Agartala

L&« . | That with regard to the statements made in

paragraph 5 of the said affidavit the answering deponent

T obegs  to state that those are false, untrue, concocted

.
h
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and ﬁis!eading anﬁ the same are hereby denied. .In the
ingtant paragraph. for the.first time the applicant
admitted that the postal Asstt. (SBCO) are distinct
%ébarate. cadre,undé; the disposal of Chief Post Master
General,vShillong. in tﬁis péragraph the applicant even
stated that she can be accommodated even on  deputation
in Manipur on diffefent-cadregtbut the same was neither
pleaded nor prayed in the original application and the
affidavit dtd. 28.8.06 was being filed by the applicant
is beyond fhe relief prayed in the original applicaiinn
which is barred by~£he taw and rules. The applicant
never raised the guestion of hef deputation to elsewhere
withinj the state of Manipur. She never applied for the

same and her deputatioﬁ to elsewhere ié not a matter

. that has been agitated and pleaded and not a matter in

issue before this Hom‘b;e Tfibunal, but in the original
applicatinn the applicaﬁt challen;ed the transfer ovder
on the oground of academic mid session. Theréforé the
statements and avermépﬁs made in fhe affidavit dtd.
28.8,.06 are all misleading, conﬁocteﬁ, untrue aﬁd con—
trary ' to thé records for which the said ‘affidavit is
liable to be rejected as a false and fabricated one and
for the interest of jus?ice it has become neceaéarv to
direct the applinént not to .file‘ false affidavit

before this Hon'ble Tribunal.
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7. . i That the statémént mada,in this affidavit and
. - , Co ‘ 5 : - : :

in paragraphs 1 to & " and those made in this paragraph
are true to my knowledge and belief. "o
I hereunto set my hand in this affidavit on § th

 day of September, 2006 at Guwahati.

‘.' . ) . B . ‘ ; ~
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